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FROM No 4 

(SEE RULE 42) 

GENTEJL 	 TRIBUNAL 

GUWMATI BENCH: 

\ 

ORDER_SHEET 

Original pplecation No __/e3 
Mi;e pet itiôh IJO:  

Contrrpt Petition No:  

ieViw ople cation No:  

Nar1of the .ipplecant(S)____ 

Nane of the hespondant() :_i J_. b-14 

Ad\oçace for the pi 	Mecant:_ 	
~'• 

Adyocate for the Resiondat:_ 

of t he Hegistry 	date 	O1er of the Tribunal 

* 	
19.12.200, 3 	List on 6.1.2004 for 

admission. 
pI1cau)h 	. 

it flOt in 	tu: 
Pttk'n 

01 	.d 	F 

	

u/ &.cpositc 	 Member (A) 

.... ............. 	

. 	 . 	

. 

30.12.209 	Heard Mr.M.Chaflda, learned 

counsel for the applicant. 

The respondents are directed 

not to make any recovery till the 
* 	 Inext date. 

' 	
3o2A) 

i 	 List on 6.1.2004 for admission 

Member (A) 

bb 

I 



1 0. A. 289/2003 

0 - 

4CS 

All 

6 • 1 • 2004 	;Heard Mr .M .Chanda, learned c oun 

sel for the applicant.. 

The 0A. is admitted. Notice ma 

be issued. List the case on 9.2.200 

for order.. 

Meanwhile interim order shall 

continue until further orders. 

:y. 

er 

bb 

1.3.2004 

, 	hc rJLciX i-cQv 

S  

On the plea of • 	 proxy 

counsel for the çmd Railway 

Counsel., the O.A. is adjourned till 

25.3.04. Meanwhile the interim 

order shall continue. 

Member 
n km 

25 .3.20C4 
	

Four weeks time is allowed to the 

respondents to file written statement. 

List on 28.4.2004 for order. 
Interim order shall continue till - 

the next date. 	 - 

l4ember (A) 

Four weeks time is given to the 

respondents to file written stateiynt 

on t1.e plea of learned counsel for the 
respondentsj List on 28.5.2004 for orders. 

Interim order dated30.12.2003 
shall continue. 

.. 

i.I1 

ard -IA/3/O,SeA 

27z, 4cAV o 	
bb 

j-t 	pc4Ji 28.4.QOO4 

F.mber (A) 
Mb 

(1 rc1 
.5.2004 

Ljj C, 	 4—k Four weeks time is given to 

the respondents to file written 

statement. List on 2.7.2004 for 

orders. 	Interim 	Order 	dated 
30.12.2003 shall continue. 	 I 

Member () 



O.A.289/2003 

e 	teL;; 	 T Odr of 

	

* 	 I 	 - 

24,12.2004 ; 	Written sttement has been 
±ije. List the case for hearing on 
12.2005, In the meantime, applicart  

file rejoinder, if any. 

Member 

	

•1 	 bb 

	

1602,2005 	Present : The Hofl'ble Mr. 
Gupta, Judicial Member. 

Adjourned on the request of 

Mr. M. Chanda, learned Ôounsel for 

the app lie ant to 23 • 02 .2005. 

Membr (j) 
mb 

H 
23.02.2005 	 Mr..M.Chanda, learned counsel 

for the applicant as well as Mr. 
I 

	

	 ' Sehgupta, learned counsel for the 

Rai1ays were present. 

r' 	 on the plea of the learned 

counsel for the applicant three weeks 

imç is allod to the applicant to 

file rejoinder. List it for hearing 

on 16.3.2005. 

Member (A) 

H 	 • 1 	 bb 
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oe Dae Thdr ibuna 

• f\/o 	z(-/$' 1 .11 .8 . 2004  : 	 Ms,U.as,1earned counsel app- 

97 earing on'behaif of Mr.S.Sengupta, 
learned counsel for the Railway, 

1  p9y' for two weeks time to file wri 

-t 
tten Statement. 

Prayer allowed. List the case 
)1--° on 31.8.2004 for written statement." 

Interim order shall continue 
1 	

"•:'" 	

••. 
' 	until further 'orders., 

Rember(A) 

11 	bb, 
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31.8.2004 	Ms.U.Das, ]arned proxy counsel 
'appearing on behalf of Mr.S...Senguptj 
prays for four weeks time to file 

,written Statement. 
Allowed. List on30.9.2004 for 

'orders. 
Int.erirn order shall conUnue 

'iitj1 further orders. 
I .  

Member (A) 
bb' 	 . 	

. 
23,11-.2004 ' 	On the plea of learned counsel 

for the applicant four weeks time is 
given to the xxxj= applicant to file 

rejoinder. List on 24.12.2004 for 
I 	i orders. Interim order shall continue, 

M€rnber (A) 
nib 	 ' 

8 
.............. 



< O.A.289/2003 

N4,t€SOf 	et?yI Date 	T TOdr fteTr3.bUflal 

	

16.3.05 	 On the prayer of the counsel for the 

parties the case is adjourned to 30.3.05., 

.5. 	
.5 	 . 

Vice.'ChirTh*W 

I 
-1_SL .  

30.3.2005 	 Heard Mr 	M. 	Chanda, 	learned 

counsel for the applicant and Mr. S. 

Sengupta, 	learned 	Railway 	Counsel. 

car earii1gs 	 Hearing concluded. Judgment delivered in 

open court, kept in separate sheets:. The 

	

S 	 application is diposed of. No order as 

K 	 to costs. 	
S 

L S 	 Issue urgent copy of the judgment 

	

S 	
to the learned counsel for the parties,.. 

L7  

---'- 	 S 	 Vice-Chairman 

nkrn 

I 	
.- 	- 
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CENTRAL ADMINISTRATIVE TRIUUNAL 
GUWAH-T I JNCH 

1 	
DAT OF 	CI3ION 30.3.2005 ---.--- 

Smt Alpna Mazumder 

• 0 0 0 	 • 0 	 4 	 0 0 0 0 0 0 0 0 0 0 • 0 0 0 0 0 • S • 0 0 0 0 0 0 0 0 0 Q 0 0 0 0 0 4 6 	 0 0 0 0 0 0 0 0 

Mr M. Chanda, Mr G.N. Chakraborty, 

a or 400000ADV0CF0RTHE 
APPLICANT(S) 

-VERSUS 

The Unin of India and others 
* •oS0O 	•. .L .. o. OS, 0000 000° on oØStS •, 	• • • 	

• • 00 00 0 0 0 	0.0*00 

Mr S. SEngupta, Railway Counsel 
0e 	0* 	050S ,* a. 	• 	• s... 	•o• 	• • os ,.o , • .zJ'T0Ct'i_. 	OR THE 

RESPONJENT(3). 

THE H0NBLE MR. G. SIVARAJAN, VICE-CHAIRMAN 

TH HONtBLE MR. 

Wheh Reporters of local papers ma y  be allowed to see the 

judmnt 

To Le.: referred to the Repoer or not 2 

3 WheLhr their LordspS wish to se the fair copy of the 

Judigment 7 Yr0  
4. wethr the judqment is to be circulatd to the other 6enchc.5 7 

Juqent delivered by Honbe Vice-Chairman 

/. 
	 lb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
r, r?r.,a rT a mt nna,nr, 

Ofiginal Application No.289 of 2003 

Date of decision: This the 30th day of March 2005 

The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman 

Smt Alpana Mazumdar 
Sister Instructor, 	 S  
Office of Medical Director 
Central Hospital, Maligaon, 
N.F. Railway, Guwahati 	 Applicant - 
By Advocate Mr M. Chanda, Mr G.N. Chakraborty, 
Mr S. Nath and Mr S. Chakraborty. 

— versus — 

The Union of India, through the 
General Manager, 
N.F. Railway, Maligaon, 
Guwahati. 
The Medical Director, 
.Central1edical Hbspital, 
Maligaon, Guwahati. 
The Chief Medical Superintendent 
N.F. Railway, Lumding, Assam. 
DRM (P) 
N.F. Railway, 
Lumding, Assam 	 Respondents 

By Advocate Mr S. Sengupta, Railway Counsel. 
9 

0 R D E R (ORAL) 

SIVARAJAN.J. (v.c.) 

The applicant is a Sister Instructor in the Central 

Hospital, Maligaon, N.F. Railway, Guwahati. She was 

initially appointed as Staff Nurse in the Medical Wing of 

the N.F. Railway on 7.1.1987. She was promoted to the post 

of Nursing Sister on 23.7.1993 in the scale of pay of, 

Rs.5,500-9000. Later, she was temporarily appointed on 

officiating basis as Sister Instructor in the scale of pay,  

of Rs.5,500-9000 and transferred and posted to Central 

Hospital, Maligaon under Chief Medical Suprintendent. The 
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applicant while working as Nursing Sister at Lumding was 

allotted Railway Quarter bearing No.E/14-A at Upper 

Babupatty on 30.10.1995. On her promotion and appointment 

as Officiating Sister Instructor at Maligaon, she 

initially applied for retention of the Quarter occupied 

by her for a period of two months which was granted. She 

applied for retention of the Quarter for a further period 

upto 31.3.2002 (Annexure-8). The respondents issued a 

communication dated 25.2.2002 stating that the occupation 

of the quarter beyond 6.2.2002 was unauthorised. The 

applicant was directed to vacate the quarter. It was 

followed by another communication dated 28.3.2002 

reiterating the same with a threat to evict the applicant 

from the quarter. The respondents also stated in the said 

communication (Annexure 10) that the retention requested 

for in Annexure-8 was not granted for non-production of 

supporting certificate. The applicant then submitted a 

representation dated 17.4.2002 (Annexure-il) pointing out 

that she has not been provided with a Railway Quarter in 

the transferred station and that if she is vacated from 

the quarter she and the members of her family will suffer. 

It is also stated therein that as per Railway Board 

Circular No.E(G)98.QR-I-10 dated 15.9.1998 (Annexure-12) 

the app1int being posted to Training Institute is 

entitled to retention of the quarter for a period not 

exceeding two years on payment of normal rent. The 

applicant accordingly requested the respondents for 

permission to retain the quarter for a period of twoyears. 

The respondents, it is seen, pursuant to the said request 

had allotted quarter in the transferred place as evident 

from the communication dated 4.7.2003 (Annexure-13). The 

applicant had accordingly shifted her residence to the new 

place and vacated the quarter occupied by her. The 
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respondents, it is seen, has issued a communication dated 

7.1.2003, which is impugned in this application, stating 

that for permission to retain the old quarter upto 

6.8.2002 the applicant has to submit sick or educational 

certificate and further for the period after 6.8.2002 

damage rent would be charged. The applicant, it is seen, 

has submitted another representation dated 23.1.2003 

(Annexure-16) in reply to Annexure-15. Since there was no 

consideration of the representations (Annexures 11 and 16) 

and since recovery proceedings were initiated, the 

applicant has filed this application challenging Annexure-

15 communication. 

The respondents have filed a written statement 

denying the various allegations made in the application 

and also stated that the request for extension made by the 

applicant in Annexure-8 could not be considered for the 

reason that the applicant did not submit the required 

certificates. It is also stated that the applicant is not 

entitled to the benefit of the Circular dated 15.9.1998 

(Annexure-12) as also the Master Circular dated 19.1.1993 

(Annexure-17). It is further stated that since the 

occupation of quarter by the applicant was unauthorised 

the applicant was directed to produce the requisite 

certificates for the period upto 6.8.2002 and to pay 

damage rent for the period from 6.8.2002 till the vacating 

of the quarter. 

Mr 	M. 	Chanda, 	learned 	counsel 	for 	the 

applicant,submits that the applicant was temorarily 

transferred and posted at Maligaon, initially for a period 

of one year and therefore, the Master Circular at 

Annexure-17 dated 19.1.1993, particularly para 8.7 (a), 

(b) and (d) would apply. The counsel further submits that 

since the applicant was appointed as Sister Instructor in 

/ 

t 
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a Training Institute she is also entitled to the 

protection available under Circular dated 15.9.1998 

(Annexure-12) which pr.ovides for retention of the quarter 

for a period not exceeding two years. The counsel further 

submits that if both the circulars are applied the 

applicant is entitled to retain the quarter for the period 

not exceeding two years'on payment of normal rent. The 

counsel also submits that though these matters were 

specifically mentioned in the representations (Annexures 

11 and 16) the respondents did not consider the same nor 

passed any orders thereon. 

Mr S. Sengupta, learned Railway counsel, on the 

other hand, submits that the applicant did not furnish the 

sick certificate or the educational certificate of the 

children in order to enable the respondents to consider 

the request for retention of the quarter. Learned cousnel 

also submits that an opportunity was also provided to the 

applicant to furnish those certificates to enable the 

respondents to consider the request for the period upto 

6.8.2002, but the applicant failed to comply with the 

same. The counsel further submits that the Circulars 

(Annexures 12 and 17) relied on by the applicant has no 

application in the case of the applicant. The counsel 

further submits that all these circumstances are 

specifically answered in the written statement filed by 

the respondents. 

Having considered the rival contentions, I am 

ofthe view that the concerned respondents before whom 

Annexures- 11 and 16 representation are made to consider 

the question of application of the circulars, Annexures 12 

and 16 relied on by the applicant and Annexures A and B 

4 

	

	 produced alongwith the written statement relied upon by 

the respondents. This is particularly so since there is 

16 nw, 
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some dispute as to whether the appointment of the 

applicant to the post of Sister Instructor is a temporary 

one or to a Training Institute to which Annexures 12 and 

16 Circulars have application. This is all the more so 

when the learned counsel for the applicant submits that 

the appointment of the applicant as Sister Instructor is 

temporary in nature, while the learned Railway Counsel 

states that the appointment to the post of Sister 

Instructor is on a regular basis and therefore, a 

	

• 	permanent appointment. It is relevant in this context to 

note that though the applicant had submitted Annexure-8 

• request for retention of the quarter for a further period 

from 6.2.2002 upto 31.3.2002 the same was not replied 

immediately, but it is only in Annexures 10 and 15 

communications that it is stated that the same was not 

considered for the reason that it was not accompanied by 

the requisite certificates. Had the respondents al least 

considered the representation (Annexure-li) submitted by 

the applicant in the manner required, particularly when 

the applicant had relied upon Annexure-12 Circular and 

taken a decision with reference to the same this 

application in this fashion could not have been filed. Now 

the case of the respondents in regard to the application 

of Annexure 12 has been projected for the first time in 

the written statement alone and, that apart, there is no 

answer to the application of Annexure-17 Master Circular 

in the written statement—I am of the view that the 

respondents failed to consider the relevant circulars 

mentioned earlier while passing the impugned order 

(Annexure-15). In the circumstances, I set aside the said 

order and direct the respondents to reconsider the same 

and pass orders in accordance with law particularly with 

reference to the circulars relied on both by the applicant 

~W/ 
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and by the respo,ndents within a period of three months 

from the date of receipt of a copy of this order. It is 

made clear that the order so passed must be a speaking 

order dealing with all relevant circulars. The applicant 

will be free to make a detaled representati.on/ argument 

note before the respondents in which case the respondents 

will, consider the same also before passing orders as 

directed hereinabove. 

10. 	In view of the fact that the impugned order is set 

aside there is no need for any interim relief. In other 

words there cannot be any recovery until fresh order is 

passed as directed hereinabove. 

The applicant is accordingly di:sposed of. No order 

as to costs. 

G. SIVARAJAN 
VICE-CHAIRMAN 

n km 

0 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 	/2003 

Smti Alpana Mazumdar. 	 ... Applicant 

-Versus- 

Union of India & Others 	 ... Respondents 

Lists of dates and synopsis of the case 

Synopsis of particulars in the application 

11897 	The applicant was initially appointed as Staff 

Nurse in the Medical Nina of the N.F..Railay, 

.1999 	pplicant was promoted as NursinaSister in the 

pay scale of Rs.5500-9 3 000. 

0.1995 - 	railway quarter bearing No.E14 	at Upper 

3abupatty, 	Lumding 	was 	allotted 	to 	the 

applicant, 

.6.2001- DRM (P), Lumdina invited applications vide 

letter bearina Np, E/90/6/I (Med) Sister 

Instructor for filing up of 2 unreserved posts 

of Sister Instructor, (nnexure-i.) 

0'72001- The applicant submitted her candidature throuah 

proper channel f o r the post of Sister 

Instructor and she was called for the written 

as well as viva-voce tests, (Annexure-2) 

19.102001- Applicant was invited to attend viva-voce test. 

(nnexu re3) 



3.12=2001- DRM (P) Lumdina vide office order bearing No, 

0/2/PtIIx (Mcd) apointed the applicant 

temporarily oh officiatina basis as Sister 

Instructor in the pay scale of Rs,5,500-9,000, 

(nnexure4) 
04.122001- Chief Matron, Lumdinq, instructed the applicant 

to report to the Medical Director, Maligaon on 

07.12,2001 for further duty, (Annexure-5) 

O122001- The applicant reported for duty at Maligaon 

Central Maliaaon as Sister Instructor.  

28.12.2001- The applicant was posted at Central Hospital, 

Maliqaon against the post of Sister Instructor, 

(nnexure-6) 

04.12.2001- The applicant submitted an application addressed 

to the 'Chief Medical Superintendent,, Lumdinq 

for retention of her quarter in the old station 
V 

atLumdina from 07.12,2001 to 06.02'.2002. 

Annexure-7) 

1i02.2002_ The applicant submitted another application for 

retention of the said railway quarter before 

expiry of the aforesaid period of 2 months. 

(nnexu re-B) 

.5.622002- Chief Medical Superintendent, Lumdina asked the 

applicant to vacate the railway quarter under 

her Possession at Luiidinq, failing which 

necessary action would be initiated against her 

for contamination of the order. 	(nnexure-9) 
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28.03.2002- Chief Medical Superintendent vide his letter 

bearinq No.M/231/1/L1YH2 dated 28.03.2002 stated 

that due to non"subinission of suoportinq 

certificates for retention period of the 

applicants possession of the said quarter is 

over on 0602.2002 and the aoplicant was asked 

to vacate the railav quarter and to handover 

the said to the Matron, (nnexure-10' 

17.042002- The applicant submitted detail representation 

praying interalia permission for,  retention of 

the railjay quarter at Lumding. In her 

representation applicant further stated that 

being a faculty member she is entitled to 

retain the quarter in the old station interms 

of the Raih'jav Boards Circular dated 

/l.S.09.1998, Nhich was circulated by the General 

Manager (P), Maligaon vide letter dated 

08.12.1998. 	 (nnexure'11) 

15.09.1998- Railjav Board issued a circular instructing that 

the faculty members of the Training Institute 

are entitled'to retain the quarters at previous 

post of postina for a period not exceeding 2 

years on payment of normal rents. The circular 

dated 15.09.1998 by the General Manager(P), 

Maliaaon vide letter dated 08,12.1998. 

(nnexure-12) 



3 

0701.2003- Chief Medical Suoerintendent, Lumding vide his 

letter bearing NoH/231/LM dated 0701.03 

addressed to the Medical Director, Central 

Hospital, Maliqaon requested to ask the 

applicant to submit seek or educational 

certificate to extend the permission to retain 

the auarter at Lumdinq otherwise damage rent 

would be charged at the rent of Rs.6970 sqjnt, 

for the plinth area of the railway quarter.  

(Annexure-15) 

3012003- The applicant submitted a representation to the 

Medical Superintendent, Divisional Railway 

Hospital, Lumdinq, whereby she requested to 

allow her to retain the quarter at Lumding till 

tnr, 	SGaLUS 	or 	posting is 	clarilica 	by 	the 

authority 	and 	also 	prayed 	for 	stay 	of 	the 

operation of deduction 	of 	the damage 	rent, 	but 

to no 	result, (Annexure16) 

2.V. 01.2003-  The applicant submitted a representation to 	the 

Medical 	Director Central Hospital, 	NF.Railway, 

Maliqaon, 	wherein 	she stated 	that 	she 	was 

transferred 	and 	posted temporarily 	as 	Sister 

instructor 	and 	after 	completion 	of 	I 	year 	of 

service 	she 	has 	got 	no communication 	in 	this 

regard extending the service, 	(Annexurel8) 

1011993- Railway 	Bord 	issued a master 	circular, 	dated 

19,01.93, 	wherein 	there is a specific provision 
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for retention of the auarter in the previous 

duty station on temøorarv postina(Annexure-17) 

04..072003- Office of the Medical Director, NF.Rai1way, 

Maliciaon vide letter-bearing NoH/Q-

3/llot/Type-II, dated 040703 allotted a 

railway quarter to the applicant bearing 

No162/A, Type-Il at Adarsha Colony, Maliqaon, 

•(Annexure-13) 

20..05.2003- The applicant served a Lawyer Notice upon the 

Chief Medical Superintendent, Railway Hospital, 

Lumdinq praying interalia for stoppage of 

recovery of damage rent. (nnexure-19) 

29072003- The applicant took over the railway quarter at 

Maligaon after vacating the quarter at Lumdinq, 

(Annexure'14) 

PRAYER 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 



L 	
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may be shown, be pleased to grant the following 

relief(s): 

Sl That 'the Honble Court be pleased to set aside and 

4ash the impugned letter bearing NoH/231/LM dated 

/07012003 (ANNEXURE-15). 

That the Hon'ble Court be pleased to declare that 

imposition of damage rent is illegal, arbitrary and 

voidab initio, 

That the Honble Court be pleased to declare that the 

applicant is entitled 'to retain the quarter,  at least 

for a period of 2 years in terms of the Railway Board's 

4 Costs of the application. 

8.5 To grant any other order or Order(s) to which the 

aplicant is entitled to, as the Hon'ble Tribunal may 

deem fit and proper. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 . 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	0. A. No 	/2003  

Smti Alpana Mazumdar 	Applicant 

- Versus - 

Union of India & Others: 	Respondents. 

INDEX 

SL. No. Annexure 
% Particulars Page No. 

.01. ---- Application 
j

-17 02. ---- Veification 8 03. 1 Copyoftheletter . thterJ266Ol -19-- 04. 2 Copy of the letter dated 23.7.01 	 - 
05. 3 Copy of the letter dated 19.10.01  06. 4 Copy of the order dated 3.12.01  
07. 5 Copy of the letter dated 4.12.01  
08. 6 1 Copy of the letter dated 28.12.01 
09. 7 
10. 8 Copy of the application dated 1.2.02 
11. 9 Copy of the letter dated 2 5.2.02 
12. 10 Copy of the letter dated 28.3.02 - 
13. 11 Copy of the representation dated 17.4.02 
14. 12 Copy of the circular dated 15.9.98 	-' 
15. 13 Copy of the letter dated 4.7.03 
16. 14 Copy of the letter dated 29.7.03  
17. 15 Copy of the letter dated 7.1.03 33 18. 	1 16 Copy of the representation dated 23.1.03 ..-34 	35 
19. 17 Copy of the circular dated 190.1.93 	 3 20. 18 Copy of the representation dated 27.1.03 
21. 19 Copy of the Lawyer's Notice dated 

20.5.03 	 4 

Date Jc- O- - ->-v 	
/ - Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUWAHATI BENCH: CUWAHATI 

(An Application under Section 19 of the Administrative Tiibunals Act, 1985) 

0. A. No. 	 /2003 

IETWEEN 

Smti. Alpana Mazumdar. 

Sister Instructor, 

/O-  The Medical Director, 

Central Hospital, Maligaon 

~ . F . Rly . , Guahatill. 

LAND 

	

1. 	The Union of India, 
Through General Manager, 

N..FR1y. Maliqaon, 

Guahati-ll. 

The Medical Director, 

Central Medical Hospital, 

Maligaon, Guhatill. 

	

. 	 The Chief Medical Superintendent, 

N.F.Rly. Lumding, Assarn, 

DRM (P) 

N.FRly. Lumding, Assam, 

1 

ckL- 	
4e&I)- 
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This application is made against the impugned letter 

dated 07.01.2003 and also against the illegal and 

arbitrary recovery of damage rent charged against the 

Railway Qtr.No.E/14A at Upper Babupatty, Lumdinq duly 

allotted to her on 30.10.1995 after being found 

eligible as per the rules and also praying for a 

declaration that the applicant is entitled to retain 

the Rly. Qtr, at least for a period of 2 years while 

rosted outside the station in which she was working in 

an excadro post as per Railway Board Circular dated 

.15.09. 1998. 

The applicant declares that the subject matter of this 

application is well within the jurisdiction of this 

Hon'ble Tribunal, 

Limitation. 

The applicant further declares that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals Act, 1985. 

That the applicant is a citizen of India and as such 

she is entitled to all the riqhts, protections and 

- I 
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• 	 privileQes as guaranteed under. the Constitution of 

• 	 India. 

4. 	That your applicant was initially appointed as Staff 

1 Nurse in the Medical wing of the NFRailway on 

0701.1987, thereafter she was promoted as Nursinq 

• 	 Sister on 23071993 in the pay scale of Rs. 5,500- 

That your applicant while working at Lumdinq Railway 

Hospital under the Chief Medical Superintendent as 

Nursing Sister the DRM (P), Lumdinq invited 

applications vide letter bearing No. E/90/6/I (Mod) 

Sister Instructor, dated 26062001 for filing up 2 

unreserved post of Sister Instructor in the scale of 

Rs5,500-9000 by holding selection from Nursing Cadre 

of NFRailway who were eligible having reQuired 

educational qualification 

copy of the letter dated 2606.2001 is enclosed 

herewith and marked as NREXURE-1, 

4 That your applicant after receipt of the Circular dated 
F] 	

26062001 submitted her candidature through proper 

channel for the post of Sister Instructor and 

accordingly she was called for the written as well as 

• viva-voce tests which would be evident from the letter 

bearing NOE/7-N-S/MED dated 23072001 and letter 

bearing NoH/268/LM/ptXIL dated 19102001. 



Copies of the letter dated 23.07.2001 and letter 

dated 19.10.2001 are enclosed herewith and marked 

as NNEXURE-2 pn respectively. 

4.5 That it is stated that the applicant was selected for 

appointment to the post of Sister Instructor on the 

basis of her performance in the written and viva-'voce 

examinatiOn 	The DRM(P), LumdinQ vide office order 

bearinq letter No 0/2 . A/ptIII(MED) 	Lumdinq dated 

03.12.2001 appointed the applicant temporarily on 

officiatinq basis as Sister Instructor in the pay scale 

of Rs.5.,500-9000 and by the same order the applicant 

was transferred and posted in Central Hospital, 

Maliqaon with immediate effect. 

A copy of the order dated 03.12.2001 is enclosed 

herewith and marked as ANNEXUR,, 

4,6 That your applicant was spared by the Chief Matron. 

Lumdjnq 	vide 	letter 	dated 	04.1291 

instruction to report to the Medical Director, MaliQaon 

on 07.12,2001 for further duty. 

A copy of the letter dated 04.12.2001 is enclosed 

herewith and marked as 

4.7 That your applicant thereafter reported for duty at 

Maliqaon on 07,12,2001 and posted at Central Hospital,, 

Maliqaon, as Sister Instructor. This fact would be 

evident from the Office Order issued under letter 

bearinc NQH/283/1/Med/ptV (CH) dated 28:,12,2001 
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thereafter the applicant started discharqinq her duty 

in excadre post as Sister Instructor in the Nursinq 

TrajninQ Institute under Medical Director at Central 

Hospital, MaliQaon, 

A copy of the letter dated 28.12.2001 is enclosed 

herewith and marked as ANNEXURE-6, 

418 That your applicant beq to state that while she was 

workinq at Lumdinq, a Railway quarter bearinq NoE/14-

at Upper Babupatty allotted to her on 30101995 after 

she was beinq found eliQible. 

	

The 	applicant 	on 	06122001 	submitted 	an 

application 	addressed 	to 	the 	Chief 	Medical 

Superintendent, Lumdinq for retention of her quarter in 

H the old station at Lumdinq from 07..122001 to 

0602;2002, She had submitted another application on 

01.022002 for retention of the said railway quarter 

before expiry of the aforesaid period of 2 months. 

Copy of the application dated 06.122001 and 

01.022002 are enclosed herewith and marked as 

ANNEXURE-7 & 8 respectively. 

That 	it 	is 	stated 	that 	the 	Chief 	Medical 

Superintendent Lumdinq vido his letter bearinQ No 

H/231/i/LM2 dated 25022002 as Medical Superintendent 

inTcharQe vide letter bearinq NoH/231/1/LM2 dated 

28032002 asked the applicant to vacate the railway 

quarter under her possession at Lumding failinq which 

necessary action would be initiated aqainst her for 
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contamination of orders and it is also stated in the 

letter dated 28.03.2002 that the applicant was 

permitted to retain the quarter for a period of 2 

months we,f,07,12,2001 to 0602,2002 as per Railways 

order dated 24122001. It is further stated in the 

said letter that due to non"submjssjon of supporting 

certificates for retention perIod her possession of the 

said quarter is over on 06.02.2002 and the applicant 

was asked to vacate the railway quarter and to handover 

the same to Matron, LMG otherwise necessary action 

would be taken without further intimation. Be it stated 

that copies of the letter dated 25.02.2002 and 

28.03.2002 in fact received by the present applicant in 

the month of April, 2002. 

Copies of the letter dated 25.02,2002 and 

28.03,2002 are enclosed herewith and marked as 

NNEXURE-9 & 10 resDectively. 

4.10 That your applicant after receipt of the letter dated 

25.02,2002 	and 	28,03,2002 	submitted 	detail 

representation on 17.04,2002 praying interalia 

permission for retention of the railway quarter at 

LumdinQ on the ground that she is suffering a lot with 

her family members for non allotment of any railway 

quarter at the present station at Maligaon, Guwahati. 

The applicant further,  stated in her representation that 

being a faculty member she is entitled to retain the 

quarter in the old station in terms of the Railway 

Boards Circular dated 15.09.1998 which was circulated 

9 Q&A 	
Qd4- 
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by the General Manaqer (P), Maliqaon vide letter dated 

08.12.1998. In this connection it may be stated that as 

per Railway Board's instruction the faculty members of 

the Training Institute is entitled to retain quarters 

at previous post of postinq for a period not excesdinq 

2 years on payment of normal rents. The aforesaid 

decision of the Railway Board was approved by the 

President of India and the said circular was issued 

with the concurrence of Finance Director of the 

Ministry of Railways. 

It is quite clear from the Railway Board Circular 

dated 15.09.1998 that the applicant has acquired a 

valuable and legal riqht to retain the quarter in the 

previous post of postinq, however, the period of such 

benefit is restrctd f .. 

applicant is entitled to retain the railway quarter, 

which was duly allotted in her name at least for a 

period of 2 years. 

Copy of the representation dated :1704,2002 and 

the Railway Board's Circular dated 15.09.1998 

circulated by the General Manaqer (P), Maligaon vide 

letter dated 08:i21998 are enclosed herewith and 

marked as AHNEXURE-11 & 12 respectively. 

411 That it is stated that after submission of her 

representation on 1704.2002 no decision was taken by 

the Railway Authorities in the liqht of the Railway 

Board Circular dated 15.09.1998 reqarding her 

entitlement to retain the railway quarter in the 
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previous station as faculty member. Be it stated that 

the applicant is workinq as a teacher/instructor in the 

Training Institution as such she falls within the 

definition of faculty members and the case of the 

applicant regarding entitlement to retain the railway 

quarter in the previous station is squarely covered by 

the Railway Board Circular dated 15091993. 

4.12 That it is stated that the Office of the Medical 

Director, N..F.Railway, Maliqaon vide letter bearing 

NOH/Q -- 3/llot/Typeii dated 04.07.2003 allotted a 

railway quarter being numbered as 162/A, Type-Il at 

Adarsha Colony, Maligaon. The applicant immediately 

thereafter shifted her dependent family members at 

Maligaon and vacated and handed over the railway 

quarter in the previous duty place at Lumdinq and the 

applicant taken over the railway quarter at Maliqaon on 

29.07.2003. 

Copy of the letter dated 04.07.2003 and taking 

over letter dated 29.07.2003 are enclosed herewith 

and marked as ANNEXURE-13 & 14 respectively. 

4.13 That 	it 	is 	stated 	that 	the 	Chief 	Medical 

Superintnden, Lumdjng vide his letter bearing 

No.H/231/LM dated 07.01.2003 addressed to the Medical 

Director, Central Hospital, Maliqaon it is requested to 

ask the applicant to submit seek or educational 

certificate to extend the permission the permission of 

retention of the above quarter, otherwise damage rent 



9 V 

would be charqed at the rate of Rs..69,70 sq.rnt. for the 

plinth area of the railway quarter. The applicant on 

receipt of the said letter submitted a reoresentation 

on 23.01,2003 to the Medical Superintendent Divisional 

Railway Hospital, Lumdinq, wherein the applicant stated 

that after,  joining on 07.12.2001 at Maliqaon she was 

never asked to join in her,  permanent post at Lumdinq 

and it was also not communicated to her that her 

temporary transfer had been converted to permanent one. 

Moreover., the applicant was not given any promotional 

benefit. The applicant further stated that no 

communication was made to her,  in the representation... 

dated 17,04.2002 where she has referred the Railway 

Board's Circular,  dated 15.09,1993 and further requested 

vide her representation dated 23.01.2003 to allow her 

to retain quarter till her status of posting is not 

clarified by the Authority during pondency of the 

appeal and also prayed for stay of the operation of 

deduction of the damage rent, but to no result. 

Copy of the impugned letter dated 07,01,2003 and 

representation dated 23,01,2003 are encloed 

herewith and marked as éNftEXURE-15 & 16 

respectively. 

4.14 Most surprisingly the Railway Authorities started 

recovery of the damage rent without any notice from the 

pay bill of November, 2003 of the applicant is 

violative of principles of natural justice. it is 

stated that an amount of Rs, 475/'has already been 

\-4 aAc- R(~~ Ce mtaCA- 
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recovered from the salary of the applicant for the 

month of November, 2003. The applicant came to learn 

from a reliable source that the damage rent calculated 

by the Railway Authorities from 07022002 to 

31.072003 @ Rs38 per sq.mt . and the total amount of 

damage rent stand to Rs68,475 and it is apprehended 

that an amount of Rs1000/pm is likely to be 

recovered from the pay bill of December, 2003 onwards 

and in such a compelling circumstances the applicant 

finding no other alternative approaching this Hon'ble 

Tribunal to restrain the respondents for passing an 

appropriate order not to make any further recovery on 

the alleged ground of DamaQe rent from the pay bill of 

the applicant till disposal of this aoplicatjon 

otherwise it will cause irreparable loss and injury to 

the applicant in as much as the applicant Is entitled 

to retain the railway quarter in the previous place of 

posting at least for a period of 2 years as per Railway 

Board's Circular dated 1509,1998, Be it stated that 

the applicant was initially posted for a period of 1 

year but thereafter no decision was taken by the 

Railway Authorities for extending her service as Sister 

Instructor even if it is assumed that the applicant is 

placed on temporary posting in the Headquarter station 

at Maligaon even then she IS entitled to retain the 

quarter in terms of the Railway Board's Master Circular 

dated 19.01.1993, where there is a specific provision 

for retention of the quarter In the previous duty 

station on temporary posting. In this connection it may 

Aq 



be stated that the applicant on 27.01.2003 submitted a 

representation to the Medical Director, Central 

Hospital, N.FRailway, Maligaon wherein she has stated 

that she was transferred and posted temporarily as 

Sister Instructor in the Central Hospital, Maligaon and 

she has completed 1 year service as indicated in her 

letter of appo 

necessary action 

communication is 

service of the 

Central Hospital, 

Copy of the 

intment and further 

in this regard but 

made in this rocard 

applicant as Sister 

Maligaon. 

Master Circular dated 

requested f o r 

urprisinqly ne 

extending th 

Instructor at 

19..01.1993 and 

representation dated 27..01.2003 are enclosed 

herewith 	and 
	

fll 

respectively. 

4.15 That it is stated that the applicant also served a 

Lawyer's Notice through her Lawyer upon the Chief 

Medical Superintendent, Railway Hospital, Lumding on 

20..05.2003 praying interalia for stoppage of recovery 

of damage rent, but to no result. 

Copy of the Lawyer's Notice dated 20.05.2003 

enclosed herewith and marked as ANNEXURE-19, 

4.16 That it is categorically stated that the Railway 

Authorities since posting of the applicant at Maligaon, 

all along recovered normal rent from the applicant for 

occupation of her railway quarter in the previous duty 

station at Lumding, more particularly from a period of 



12 

07.02.2002 	to 	31.07.2003, 	therefore 	the 	Railwa, 

Authorities are now barred by law of estoppels to 

charge damacie rent against the same railway quarter at 

this belated stage, since the normal rent has already 

been recovered from the salary of the applicant for the 

period damage rent is charged the case of the applicant 

is also covered by the circular dated 19.1,1993, 

4.17 That this apolication is made bona fide and for the 

ends of justice. 

5. 	Grounds for relief(s) with lecipi Drovisions. 

5.1 For that, the applicant was temporarily transferred and 

posted at Guwahati against an ox-cadre past in the 

interest of public service. 

5.2 For that, 	as per Railway Board Circular dated 

15.09.1998 the applicant being a faculty member working 

in the excadre post and posted in the Headquarter at 

Maljqaon temporarily from the previous duty station, 

Lumding therefore she is entitled to retain the quarter 

in the previous place of posting at least for a period 

of 2 years on payment of normal rent basis, Moreover. 

•  the case of the applicant is further covered following 

the Master Circular of Railway Board dated 19,01.1993, 

wherein, it is stated that in a special case a railway 

employee is entitled to retain the railway quarter in 

6aLA i74 
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previous duty station while posted temporarily in a 

outside station. 

53 For that, damage rent is being charged against the 

applicant without following the procedure established 

by law and the decision for charging damage rent is in 

violation of Railway Board Circular dated 15.09.1998 

and Railway Board Circular dated 19.01.1993. 

5.4 For that,, no railway quarter was allotted to the 

applicant while transferred and posted at Maligaon in 

the post of Sister Instructor. 

55 For that, the railway quarter was allotted to the 

applicant only on 04.07.2003 and the same was taken 

over by the applicant on 29.072003. As such, 

respondents are not entitled to make any recovery as 

damage rent from the pay and allowances of the 

applicant. 

5.6 For that, appiciant repeatedly approached the competent 

Railway Authorities for grant of permission for 

retaining the railway quarter duly allotted in the 

previous duty station but to no result. 

.7 For that, the recovery of damage rent has been affected 

without providing any opportunity or show cause to the 

applicant from the month of November, 2003 in a most 

arbitrary manner without taking into consideration the 

Railway Board Circular dated 15.09.1998 and circular 

dated 19.1.1993. 
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For that, the appointment and postinci of the applicant 

to the oost of Sister Instructor has been affectedby 

the Railways in public interest.. 

For,  that, nature of appointment and posting of the 

applicant to the post of Sister Instructor in the 

Headquarter at Maligaon on temporary basis for a period 

of 1 year but the applicant is rotaired and her 

services utilized in the same station without passing 

any further order as required under the law.. 

10 For that, the applicant vacated the railway quarter at 

Lumding as soon as the railway quarter allotted to her 

in the new place of posting at Maligaon. 

For that, in spite of the repeated representation no 

decision was taken by the Railway Authorities regarding 

her claim for entitlement of retention of railway 

quarter duly allotted at the previous duty station in 

the light of the instruction contained in the Railway 

Board Circular dated 15..091998,and 19.1..1993 as such, 

imposition of damage rent and recovery of the same is 

contrary to law.. 

55•L12 For that, Railway Authorities already recovered the 

normal rent from the' applicant for the period for which 

now damage rent is now sought to be imposed as such 

they are barred by.. law of estoppel. 

41 
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.. 	Details of remedies exhausted. 

That the applicant states that she has exhausted all 

the remedies available to her and there is no other 

alternative and efficacious remedy than to file this 

application. 

Matters not previously filed or DendinQ with any other 

Court. 

The applicant further declares that she had not 

previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal reqarding the subject matter of 

this application nor any such application, Writ 

Petition or Suit is pending before any of them. 

8. 	Relief(s) souoht for: 

Under the facts and circumstances stated above, the 

applicant humbly prays  that Your Lordships be pleased 

to admit this aoplication, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the following 

relief(s): 

Q)IIII 
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That the Hon'ble Court be Pleased to set aside and 

quash the impuqne letter bearing NoH/231/LM dated 

07012003 (ANNEXURE,15) 

8L2 That the Honble Court be pleased to declare that 

1
P°sition of damage rent is illegal arbitrary and 

Void- abiijtjo 

That the Hon'ble Court be pleased to declare that the 

applicant is entitled to retain the quarter at least 

'I for a period of 2 years in terms of the Railway Boards 

I Circular dated 150919
98 as well as Railway Board 

Circular dated 19011993 

.31.411 That the respondents he directed to refund the amount 

already recovered on account of damage rent from the 
I j 
pay and allowance from the applicant from November, 

 2003. 

8.4 : 0 t5of the application 

3 	
grant any other Order or Order(s) to which the 

Pplicant is entitled to as the Hon'ble Tribunal may 

1 	eem fit and proper.  

9. 

DLring Pendency of this application 
	the applicant 

Pays for the following relief: 
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9l That the Honb1e Tribunal be pleased to restrain the 

respondents from makinq further recovery of damaqe rent 

till disposal of this application 

là - 

This application is filed throuqh Advocates 

_._ 

1) 	i P. 0. No. 	 9 't4t, 
11) Date of Issue 	

63 

tssued from 

Payable at 

12. Ljt of nclpsur 

As given in the index. 

S 
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VERIFICATION 

I, Smti Alpana Mazumdar, D/O Late Dhirendra 

thàndra Mazumdar, a9ed about 46 years, resident of Adarsha 

io1ony. Maligaon, Gutahati, do hereby verify that the 

tatements made in Paraqraph 1 to 4 and 6 to 12 are true to 

and those made in Paragraph 5 are true to my 

1eca1 advice and I have not supprssed any material fact 

H 	
And I sign this verification on this the f,  day of 

becember. 2003. 

o4a"--O" 
AQCI~ 

ft 
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efLect 	

n er 	fotec under, MD/CH/MLG With irnmele,.. 

- 	 Dln/statjon 	 I  

1rS M' t: .  .lpana Najumder, 	 Nursin S tr/LMG. .' 	 . 2) 	Tonri Joyce Hernal athe, 	Stiff Nu Se/LMG 

They muct be spared .lmmethetely 

This iss cs witi the ppprval of the ccffiQt aithority 	
/ 

• 	• 	. 	 for. DiVi 14RlyManoger(p)/G, 
r RLY LUMOING 

NC) 0/2-il/pt III(MT1)) 	Iumchng, 	r)t3%/17/2oo 
Copy 'ffrrtcd' fr 1nfotmiatjo & n/.'cton to  a) CM D/ML(." 

 v A &(,  ' YLc  
tD/CLj/MLG 
IDV. $'I1/T& il/NLG 	. 	 . 	 . : 	',• 	. 	;• . ) C5/L?c, 	

They ro rcmtcd to spare the 
I above sta 	, 	ndjjrniteli. ...., Chtej. aO/LMG along ylith wit lout fi1, to void excess 

- copies tor,  st.zff cOncErl- d I oeraiions,relief an their pltc' 
hs l'ready beenpted'ànd reported' 
please also.intjte.tfli'soffire..th. 
date of sparing of lthe aove mentiondI 
St aff  

7) ) 	pjj,4*9 
at of Lace 

3)) S/cpaes foL J?/Cases 
)Copy to F/No E/22/LM/ME.4/pt III(:cctt) 

o Daval 4 y Manaqer(?)/r 4  

	

N 	F 4LYLUMI1G 

. 	Xm,;., 	•' 	. 	:1 

1KRYlG/- 

./* 

I 	 * 
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Dt 	/I.Z/2OO1. 
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- - 	 tixier and pot.1 at Nurajng J.natttutø at Can tret 
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Ra. 5500/.. 9000/.. rndor VD/CH/4eLton ox' etEitJng 
vacancy and also advised you to report to )4D/C/MLQ on 

'1212001 for your turtAer duty 

to (1) D1*t(P)/1440 	) 	 . 

) 	 . 	ChIc1' 4itioi!undii'ig 
"1QVk1LG ) 

) for inforUon "' I R1 
Cz4a/LLG• 	

& ece ti sa y a cU on p1 
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peca 1 a (b) £he ha 8 ceti tad .5 cI y a ca au I 1 o via 
on her leava iccoflt. 
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(1 -i ic 1' N4L l . c fl i. U UL Cliii g 

Oki) 
	Oq 	 .N F 1ai1wLy 

	
, \ 

: 	..; 	4 

>\ 	I-J 
	

1 



;; 	 I 	•' 	I 	. 	.. 	 / 	,..' 	 . 	• 	' 

p 	 : 	

, 	 r 	,_4 	
- 	

•• 	 • 

J 	'I 1 	' ' 	 l 	
' • 	

r 	ó:'i a 	e,4  
;P 	f 

•, 	
' :,t 	 ¶ , 

	.. % 2\ 	r 	 a 
I 	 I 	 • 	

' 4, 
t , 	 ( 

, 	

J 	
f 	 C42ntr)i tijtOi, 

	

, 	
1 	 ' 

'. 	
) f 	. , ' , ,r ' •' 	' 	__ 	1 	 jttt) 	£flF,I, $ 	0 3 1 

	

.iJ 	 t 	 44 
 

IM Pilo , 
& f 4k 

 
FIJI 

A 
ntuq,texJ)t 	 àpcd • by 'Csia 1 

açn41q , 	 ae 	 ) 
't9 	 toztz 

Qo/ asznt44na zuinder 
ztQinj ! coJc?a 	popo/ 	 this U 1c 

i;th dtioi nc 

	

tr 	 . .,.• 	• 	 ': : 

;Vw1; I 	 C 	/ 1 ( 	 I 	> 	 i• _ 	/ 
) 	

': 	 erarril 	intc 1ø ULCL' 
Zt}.QtCZ Xat*uatr'4I% 5OO..UOQ/ tii pi 	at 	1 

9L,i/Mu: 	 $t r 	 trcr ( 55Oa9O()O/—) 
£o 	 pc:t1n 

	

QitorTtt 	ri0'33...52OO1 	ccrxct by 
'Zt .V!.2C.3.2:)(3 ;. ,, ' ';.' : ' ...•: 	 .'. 

d Y .
)  I 	 ' 	? 	.# 	 M 	 I 

	 i 

, 	!m 	rt :•.  !thOXttip . . 
kF ;.. ¶;'•': 	 :' 	,•i 	' '- 	:. ' 	

0 	, 	
: 	., :, 	' 	• 	• 	•.:. 	• ,. • 	• 	. I. 

01 
 

4I 	 p 	4 	 I (  

) 	kk 	' 	
' 
'i41' 	

• 	' 	'. 
I ¼ 	"• 	 I 	t 

rwoz4e8 : nrrntA4ai 	ccuø 	ctin ta,. 
t'iIt. 	. 	 C. 	;, • 	'•j • 	': 	:S 	\. ,. 	•. .. • 	• 	. 	. 	. 	0 • 

?iY' £iC 

)re p 	' 	:: • 

\i , 	• 	

: 	•' 	

I 	• 

lit 

liki rktb 	 502) , 

& 

4J 	
:t 	 , 	 S 	

• 	
A 

00 
na 

	

IfS% 	Th'   

Porn foe 

10,  

A 	'tY 	 I 
os aeunt 

	

:1 	 :' 	 • 

e 	
: 

L 	 r 1 	• 

	

I 	 I\ 
,I 4 
I 	 4 

1 
1sf.', 	;i 	• 	 ,.• 	I 	• 	-4 	- 	S 	.- 	• 	• 



-;T-T , 	
PJ? L TCJfTI F Oft 	' 	IOfi Q?L.c_ A,)<UE 

,,. . . 	.... \. . 	
C; 	

. :. • : .:. 	 ___ 	___ 

(in b1ck 1oLccr) _ 
ID)  D to of i) Ii th  
c) D()1Lfl  

; 	 2 D-t t. ci ()f _pp DJj1 b non 1; 	•. 	_ 	O :€- 	l 	
, 

3 CnLr111nL 0 ficor 	
- 

C(Vt / L_ ct  

	

I 	' 	• 	y 	 ç 
 r - 

4 1 r • No £Jj) ci 	Loc t i •'n • - 	a/ 
5 P 11CC1/N•%fl_P1C)Cl 	- 

 

6 Al1otnt oicler flofoi'ncc  
. 	 . , 	 S 	 • 	

/ \J •() 	.................... . 	. 7 I L1 V() bQOfl/W1J 1 1)0/10th ed/i otla ing on 	• 	. 	• • 	• \ 

8. TrnCorroc1 t 	1/'\L 	'on • 	' 	bOL (Tick no)  

	

4 	I t 
. . 	9 • K I ndiy Por:iit r.o t o'. ro tam . tim b 	.C.cOrlocic:1.1jvfor , .•;: . 1 orloci 	f 	: 	.• 	•• 	. . ., ;. 

	. . 	. .: ••: 	•' • ,:. 

10.i) . 	-) • • nonth £i'n 	 I . to,  f r tli 0 roap on. a c, unci r  
S 	

S i c1tn0 	of . 	 ,1 • • 	.i:4ç 
?' 	 ' ' 

.t Cd2fl1c SOç'iOn or 
r 	, 	; 

r 	 3 

Dto 	 1CfltUro of tho PPUnt. 	, 
L1 	1 	 , 

-,-- 	
. 

( / 	 - 

'I 	 I  

1 	' 
.,. 	

.. 

1 

NJ 



4-(; 	(. flr • 

C A'L /r  
• i (7\c 	

, 

	

7r' cLc'i 	
• 	N * ç., T1 

t4,., 1c1 QiJPI-\/ 	 c')c 

J 

1/7 

\•OQ2 	lLt 

)7t4 	Q2f 	v5 (4) 	 (& ç  

.og, 	o 	io 	 • poc,) 	
I 

*', 	c4 oq 

03 



. 

/ 

• 	A 

_ILWAX 

No. H/231/1/LM-2 

7To. 
/ •Srnti Alpana Mczurndbr, 

Sistor Instructor/nD/OH/MW. 

Thro : Chiof MtroWICfl'ffG 
tirdox' MD/CII/MtO. 

Luiding, clatod 25.2.02. 

2 

Sub z Unuthori3od rot o1cn'L If Rly Qr. No. 
•W14-A typo - Ilat Uppur abu Pat1/LuI 

Rf s This offico lottr ITo. fl/23I/ri dtd 7.1 

It is apprisod that you havo boon occupying thu Qri 
2/14-A typo- II at Uppor Babu tty/Lum'iin unruth0rirc1]r 
sinco 7.2.02. 

'You .ro horoby advThod to vcatu thu ab oo  
Qr. and haidoc1 over to Ch.of Matron/LFIG wIthin 7 (ovon) o1jjr 
drs froii thu clato of the rocoipt of thIs Ittor • 11su nooCr 
action will be intitoc1 gint you for contrrvoltiOfl •.)f or(uTd 

'Ch1¼)ç t)clio 1 1 updt/TU1tW 

Copy to I'/cWNLG : 114s rquqdcltq Instrüctt 	tbvo 
rtrn'j nd to vacatu the Qrs. t LMG inrnodiato1 which is 

unauthorisodly sinco 7.2.02 uridor hor Occupation 
And also xzkzx roquostoci to rocovoxy thçi c1ariag ,r 
i pQr oxtjit rub. 

Chiof Mudical Supdt/LMG. 

I 
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1_4. 	r  Jim,  

?•. ' • .. 

	 11/2 , /i/L.2 	: , :• 	 LUI1CTiflg (itid 2fL3.02 

	

I' 	 A 1nZ.NzULOr, Jiz 8taff  

	

k fJ 	r ? 	flow ii, 	tO r 	 , 	 I 
'JrQ 2 	/dll/MLO.  

	

I 	 4' 	8ub s Unauthorlooci rotont4on of fly Qrø. 	'1iAd I 
NO I/14A t)ca II t rpor. 3abUj)ztty r
L.L1(11flg0  

:. 	•'';• 	. 	.  

	

t 	 lt 

i 	 I 	: Your )ttor No. Nil 	ci O1.O2O2 I 

/1 	I 	Hi 

	

Rof 
anc't this offico lottor o, fl/2a1/114 	i 

jtg 4': 	 (ktcd 	3.O2O2 	 1 	I ' 

I()t tLr%t. I(')I Wb t ) ) IX11 14 b 	by 	Il/LUU 	f ) . 	
( 	)t1I Uik4 &)OV1 QL e LOt L porio( 	rlOfltLiLi w.ts.r , 7.1.2OQ1.,. 

. tO2.QO2 (•flof. thlr offco lottor Jo. /231/LI4 Lto 24,12,o1.'.•: 
You hrtvo not por,4ttocl for furthor 66 1ya retonLion or 11y Qvi' 

L t)uo to non rn.xbr.dion of tuport1ng certificate your rotont ion pori, 
of the above Qr3. iii, ovor an 43.22OO2. 

	

it Ic OthJfl t[irt you Iivo not yut vnotoc tho above 	/ 	' iont10 	Qrø till &L. 	 I 	
(I 

You nro rqUot,c'L to VCrLO tlio Qi 	NO.I/14.A typ). II CLt 
L!G InrJc11atolr 1  P.nCl handed ovür, to M-'tron/LG otLeiIo nocoary 

	

A 	action gill be taken witLioLt further intinati.on, i. 	;L 	't!J: 	H 	 0• 	 .... 
I 	

r 	
II 

I 	 I 	 I 	I 	I I I  

( Dr. R..Roy)  MtcJ/hIC/f.43. 	 S 
1 	 I 	 S 	 I 

COP; to sD/dHfl4LG. 	( for Infornatlon anc nt1cçbry actiOfl 

	

Chief Mtron/LMG q 	plJO. 	 1 I 	 II 	 15 
4 	

1 	41 	I 

•( i)r 	i.K0 Rsr)'r. 	
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To 
The MS/IC, 
Divisional R3.y.Hotipita 1 , 
Lumding, Z'1 1 F,Railway, 

Through Proper Channel. 
8ub $ Retention of Rly.GEo.NO. E/14/A Upper Babu Patty,LMO 

10 £ * 	 NO EJJj 

With reference to the above mentioned subject I like 
to .atato . t.kiat I have been appointed tonporari1y to oioiatc 
an atnter. Inatructor foran unepecif-ied period and tranafered 
to Central Honpital,ttiOn, Nursing 'Xraining Inetituto,MLO 
N.Rly. an per('l( P)/iL9' a OUice order NO. Z/90/6/l(tl.d) 
Sister Instructor awl accordingly 1 joined 	on7.12.01, 

That Sir, I was permitted to retain the quarter for 
2 ( two) rnontha and made another prayer for allowing uo 
further time of which not permitted. 

sir, since my joining to above mentionod post at 
,MLQ, I have not alloted any Kly.Quarterat the prOnt 
working atatton for which I .  am sufferring : lot with Tfl 

/ fami1 members an well an my,  bolongin• 

That Sir, a per .Rly.Roard Circular N0 E(0).98.OR.l. 
10 of 15.9698 ( Sub.ellotmQnt of Quartr end retantion 
thereof on tranafot ...... ].l. officara and ntuff9 on their 

- 1 
posting to training institutes as faculty membars, may bó 

J pormitt*icl to retain Zkly.Q,uertoratthe previous place of 
posting for the period of no exceeding two year on payment 
of nornal rent. 

S, 1. therefore oaOntly request your QoodDelf to 
be kifld.(OUgh to exercise your gooil oioo considering 
the above circumataflCoe to permitt me to retain for .  Airther 
adiDOib1O period to which,.L am entitled and oblige. 

In support of uy 	ir/requeOt made before you, 
I hoØby nun.ttad Copy o (1) transfer order, 

./ (2) to Rly.Goarda Circular, 

( 	. 	 . 	
(3) (2b1(P)t4LQ'o Office Order,' 
(4) Joining report. 

Thanking 

t Ij 	 L .ournfaith11Y, 

co 

41,  

C 
.Ai pt-it; M C4Ii ,j.1 

(iU). 	/ ) / .J ( 	 ( 	• i 	-J,i fj 

/ ¼ 

/ 
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Fe, 

The (2hairiiP:, 

I lousliixig (o&imiltce, 
(cutral llosptal, 

I\ialigaon, 

Cuwahati-78 1011. 

L)ate :7;i IhJuIy,2003 

Sub 	Ilanthiig OVCr and ilikuig over of Qtr. No. 162 (A), I )c 11 at 

Adarsha Colony, Maligaon, Ghy-1 I 

Rd:- Your 0111cc Order No. lI/Q -3/ Allot! Type-li Dt. 04.07.2003 

Sir, 

\Vitli reference to the above , we , the undersigned have handed over and taken the 

Quarter No. 162(A), Type-li at Adarasha Colony, Mahigaon, (fliy- 11 oii1th July, 2003 

iliis is t or  your in format 1011 please. 

JJLkLaeiJ). 

Signature 
	 Signature 

-A 

(Suit. PARUL DAS ) 
	 (Suit. ALPANA MAZUMDAR) 

SN/CI1/MLG 	
instructor/CU/MLG 

Cpyoxa e!j' jQE 	nccessLtCti 0 lLi2 

1) FA & CA0IXP/EN/ML'G 
2)SS}(W)/MLG 

SSE (P) MLG 
1 u(,ul/(,r.1/CI h/MLG 

E/i3ill Clerk at Oflice 

P/Case 
F.S. (.lerk (F) at 0111cc 

Staff Concerned 

(• 	/ 
0 -- (j 

Signature 

rYAVI ..D 	 /1 j 	t\ 
- 	 .  

(SM1. h'ARUI, DAS 
 ) 

	 (SI\ll At P,\NA 1\4AiAJM1)1\r) 

SN/MED/MLG 
	 V  instructor! MED/MLG 

1)  

- 

r 

L 
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or rtmUofl o tt aboiro 	upto 
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To 
The N'ledical SUL)C1ifltCfldC1'1t 

'L ''•. 	 -. 
Dtvisional RLy. I lospital 

•..•i: • 	 ,. L'i.i' ••1••• 

Througliv1cdical Director 
1 ( 

Centil 1'Iosjitäl Iv1ligiidn, N.F.Rly. 
'. mn i I Q S I  I I t al., . 	NiRiy. 

Ref: Your ietterF1/27 I /LM.dt 7. 1.2003. 
/ tiLV Ut I. 

lit. 23/() 1/2003. 

Sub: Retention of Qrs No E/14/A upper Babupalty/ Lumding. 

Sir, 

With reference to your above-mentioned letter and subject I like state that I 
have ordered to move from Lu'mding to Maligaon vey temporarily to 
officiate as the sister instructor available for one year. 

Ref. Medical Director letter No. 1-1/283/1/med/pt-V(CFI) dt.28/12/2001. 

Myself joined on 7/I 2120() I . Administration, as4 presi.inicd time to time, 
extended t.i'ie period of teinporary transfer till date to u(ilize my service. I 
have not bcn asked to join my permanent post at Lui'nding or it was not 
communicated too, that my tçnipOrary transfer had been converted to 
permanent one. No.promotionaPbeflefit, if any, was given to me. If I am 
asked without extending perio4l of my temporary transfer, to join in my 
previous, assignment I am ready to do so. 

So, Sir,%y status has not yet been clarified by administration where my ln 
will be maintained. On the otherhand I have been mnde to ofliciate as an 
instructor in an educational institution of Railway which give me right to 
enjoy benefit of Railway/Boards circular ME(G)98, OR - 1-10 of 15/9/98 
which I have already quoted to you through my letter dt.17/4/2002. 

y. laiin ol retention of' quarter I. itiso like to lake protection To strengthen ii  
of 'TempOrary 'Lrausfr' (copy attached herewith). 

Be it be meiitiuncd that inspi Ic ol' my ci ui in I have not been provided with a 
quarter at the place of" temporary officiating at Maligaon. Time to time I 
made prayr to the authority fpr allowing ne to lçç,epLetain i' quartcr. 



- 	
A 

Lumding particularly, for the period of my temporary transfer with extended 
period amongst other document. I have also got no reply of my appeal 
(it. 17/4/02. 

So Sir, I am entitled to retain my quarter for further period on the above 
circumsiniSecs. 	 -- 

Therefore, I rcqucst you to consider and allow my rcquçst to retain lily 
quarter till my status of posting is not clarified by the authority and during 
pendency of the appeal, deduction of damage rent may kindly, stayed and 
obliged. 

'I'hanking you, 

Yours faithfully 
I)atcd Maligaon 
23/01/2003 	 J-c 

(Ms Alpana Mazumdcr) 
Sister Instructor 

Central I lospital N.F. Rly., 

- 	 IfJO 
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• 	To, 	 S 	 Dt.23/01i2003 
Fhc tv1cdtal Diicctoi, 
Central I'! ospi tal 
N.F. Railway, Maligaon. 

'Fhrough: Proper channel 	• 
RcI: GM(P)MLG's oflice order No. E/90/C/l (mcd) Sister Instructor 
dt.2/5/1 1/2001. 

Sir, 

In relLrcncc to your olliLe order No and dated mentioned above I have been 
selected for piomotion and oidered to tcmpoiarily appointed to officiate as 
Sister instructor in scale Rs.5,500 - 9,000/- and was transferred and posted 
under MD/C1I/MLG Accozdingly, I have been reported to this office for 
further duties on 07/12/2001 and from the, date of operation I have 
completed one year. 

This is for your information and necessary action please. 

'i'hanking you, 

I)atcd Maligaon 
2/01/2003 	* 

Maligaon, 

Yours faithfully 

(Ms Alpana Mazurnder) 
Sister instructor 

Cenfral Hospital N.F. Rly., 

cS ct 
/&(Y 	
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(' Zef.No 	.. 

To, 

Chief Nedical Superintendent, 
Jlivisj,ona]. Rilwey flo,pjtl, 

Lurn ding - 782447, 

Nageon, ?.suii.  

Thakur Rarnkrishna Road 
Nagaon. 782001 
Ph. 31213' 

.... .2.. .... 

2) Nedicil Director, 

Central ,Hca pit al,NQljgaon, 

Copy to :- 

1) Chief Nedical Dir'ctor, 

R,/Sir, 

Under irtructjor from and on behalf of my client 
Alpana Mazundar, Sister - Instructor, Centrtl Ilo3pital ?el1cyon, 
Assem Iclo hereby give you this notice for the reasons  

apearinçi below 

That my cli e nt was wor 3d ng as a N.'.'rs,) I ng Sis t er a t 
iDivisionni Railway Hospital Lunäing 9., being selected, in 

interview , my client was asked to join In the post of H 1 1rsin0 

Instructor int Central 11:1.1 -,)ItQ]. Mnlionnd accordingly on - 

7.12.2001 she joined in the post of Nurshing instructor. Then 
by an offIce order vide No. 11/283/1/Ned/Pt: V (CM) dtd. Nell-
- gzton 28.12 .2001 my client was informedtimt she wns appoin-

-ted VERY TEN'ORARILY TO OFFICIATE FOR O1'1EYEA1Z OJY. 

- 	 -•' 

That during her tenure at Lumding my client was allatrd 

Railway Quarter at Ltinding& after joining at Ct'nUal Ho'3pitrIl 

she hag not vacated it with an anticlpation!th&.. after ccplr-. 

\ (t Q—tion of her terrri of otticiating for a year she shall be sent 

back to her original place of job at Lding. 

That even after one year of joing & opernt ion t 

' 	1VJ1vfI1alicaon my client ws not sent hack in her oric1ni rost, In 
AXJ 	- 

l b 	- ovor the .th not ce L tincj a fly be nefi.t 	for j oi ni ng ns j Iirhi n 

nd no rUncter was ilgO alloted to her at 

-gaon. 	 conti,., 2 



---- -.-----..-------...-----,-------- 	 - 	 - 

Thakur fiamkrisI,ia Road 
iccato 	 Nagaon 

.IF 	
Ph. -31213 

flef, N() 	
Date 	 .....I 

That uncjr the c.i.rcflstanceg on 27.01.2003 my client by 
wr 1± en applicQtjon irifortntd the 1'ecij.ca1 Diiector ,entra1 
hospital H.F.Rly, flalion about her cpletJ,on of term which 
was eceivec1 by the Authority on 3 .01 .3 • Di1t uj not jii, 

any clirectj.on further. 

That in the mean while my client w 	i.Ssfl(?c3 with a 
notice No, 1-V 2  61/l/LN 2, L1.di ng 25.2 .02 £ subsequent theret o , 

to vacate the qUarter alloted to her within 7 clays otherwsp 
damage rent be recovered for her. 

That thereafter on 23.01.2003 my client Ore fered an 

appeal 	before 	Mdil Superintendent, 	1.ivisj.onal 	rajlway floe- 
-pital, Luding through 	Medical 	Director, Central ' Fkpital 
Naligaon stating the state of 	affairs & 	for 	fixing 	up her 
statUS& 	position in present assigrrnent and 	sh e 	also prayed 
during 	the 	pendency 	of the 1ppeal 	she 	may 	he alloed to 
tetain 	the q_urter 	at her 	original place of job. 	But 	till 

the appeal 	preferred by my client has not been disposed 	of in 
proper 	perspective 	& 	wth'. 

That it is my irtruction that 	during perency of the 
said appeal 	you are trying 	utmost for her removal 	from the 
quarter 	even threathing to impose 	penal dege 	rent. 

That 	freim o.ffice°orc9er 	No. 	E/60/4(fld) 	Pt 	II 	cit.. 28.4.03 
my 	client 	came to Jcflr)w that 	her 	original 	post 	1, ) a5 	riot 	c1 11be(r1 
with 	other post of Nurshing 	cadre of flaligon unit & 	identity 
of the 	posts ate 	maintained 	seperately 03 	ex cjdr6 and 	her 

LClien etc. pre to be 	maintined by the 	respective 	division 
for their 	further advancnent etc. 

That 	it is ray irtruction that pr ayer of my client 	in vj€'.i 
of 	circular No. E/906/1(Med) 	sister 	lflstructor, !)all.gaon, 	dtd. 
26.6,2o1 & 	o0rd' s 	cIrcular No. E(G) 	98 OR 1 ...10 of 15.9.98 h 
been disposed in 	negoti.ve 	without hearing 	my client. 

Contd... 	3 	... 



I'y clients 

80 C.P.C. not:JcJ..e.. 

• 	 V 	 V 	 V 	 V 	 - 	 - - 	 V 	

- 	 V 

Thakur Rau1knshu1Rodd 

V:ocazk- 	 V 	 .- Nagaon-782001 
• 	

V 	 • V 	 • 	Ph. -31213 	 N 

Ref. No 	 Date 

9. 	That I understand,  that there is no fault with my client 
rather for aiiinisative -lQcUnie & no - proper & clear cp'idc_. 
- line my client -is 

V 	
VtIiQWfl hith0r & thjth,  being 

That I understard V that my client 18 elititlec legally 

to -. retain 
V 
 the •- q uar t er I n bmiding 	om wher e, sh 	was 

tporriiy. for a year ws taken to officiate as IJUrse 
Irtrnctor-and the Of ficiütl.ng expires on 6,1ZV.2002. 	

V 

V 

 Under the above premises tO avoifuture litgatjon 

I have been duly instructed by my client to request you 
to fix up the -. present status of my client relating to 

V her assigriner±, emploYment , posting and benefit attached 
with the V  poet immediately nnd,  during pendency 

V 
 of her 

appeal/prayer of my client she,mnoy be permitted to retain 
the quarter at Luinding 	--hfw--t-he--not lee also to 
stop the processes, if any, 	deducting& recovering 

penal and dnge rent .& also to - withdraw the Notice 
uo..FV261/1/u1 2 Luni1ng 25.2.02. 

SerVes the Ei.rt to • iSsJe - 

V 	

t•' V  • 	• 	 r 
- 	vOc1TE. 	

V 
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III TilE CEITTRAL ADMINISTRATIVE TRIBUNAL, GUWAIIATI B)TCIi, 

GUWATIATI. 

IN 1HE MATTER OF : 

0 • A • ITO. 289 of 2003 	 1'. 

Alpan Mazunder 	..i AjJcant 

- Vs. - 

UniOn of India. 

The Medical Director, 

Central Ivlc]iCal hospital, 

Mali(.On, Guwahati-il. 

The Chief Medical Superintendent, 

II.F. Ri.iway, Lun:thlg,. Assan. 

If. _visional Railway Manacr(?), 

1.i.F. Rlway, Lu:i:1mC 7  Acscri. 

.,• Ftespondcntc. 

-AIlD - 

ITT  lETER: 

Written Statenent for and o boha]i of 

the responclenS. 

The isworLng respondents riost respectfully beC to 

Sliewetil ?S under 

1. That, the an5worinL i-ccpoleYltS ilave yno throull 

tho copy of ti applicatlon filed l)y the appllcant il have 

udorstood the contentS thereof. 

2. 	That tl appiiC(i suffers for want of valid cause 

of action. The recovery of dardatc rant etc • for her kCCPintV 

rctainiflg the Railway quarter at Old Station ct LundinC beyond 

tile tlutllOrlSCd period consequent on hor roular transfer Of 

serviCC at Malic7On under Central Ho ta1,Ma1iGOn jG to be 

Contd ..... 2 



/ 

t 

0 . 	c__ 	S 

a per rules prvided for tile subj oct • The applicant did no t  

obtain the required peruisSion of tilo cEp0tCY1t aUt1lrities 

for retention of tlao Railway quarters at Old Station (Li1ing 

l)Cyld the poried pemitted to her fr such retention fru 

7.12.01 to 6.2.02)nd recovery of da:iage rent etc. is due to 

be nade 2 ron 11cr under norual rules ,and ,such recovery cannot 

give rice to any valid cause for filing the instant applica- 

t±on before t10 Hn blo Tribunal. The rQCover3r of danago rent 

etc. is aS per rules1 ,711iC11 is also clear iron chief Medical 

I 
 

/SuPcri 
	 IT .F • Railway' s letter dlatcd 7 1 .03 

(cOpy annexed as JnnoxurQ-1 5 to appcation). 

3. 	That, the applicant 1as got no right for filing A. 

case before the Hon 1  blo Tribunal as she has got 210 pernission 

r authority for retentlOn f the Railway quarters beyond tIIC 

pornis iblc pori'd ,and,  flO Sanction/written Permission IIaC also 

accorded to her for sucil rotontlon and no rules/law permits 
) 

her to retain quarter at Lunling beyond permissible period. 

Further, the extant rules also which is in  force 

since past 1d ucntioed at paragr!phS 	Chapter XVII of 

Indian Railway Establi3h111t Manual 1968 E:Ution, publishcd by 

Railway Board, Govt. of India ,andp agrap1 1901 of Chapter 

• XIX of Indian Railwy' z Code for Eig1neCr12lg Department 1989 

Editlon publiShed by Minis try of Railways, Governnent of India 

:1 	 clearly provides as under : 

t  W1ijle residential quarters for Railway servants 

nay be provided by Railways whore co'iditi ol-S are 

such that prlvate entorprlse does 1't adequately 

Ct the Ciem22Id for 1ousng tio Railway s ervants 

or where it is necessary for special reasons to 
provide quter5 for certa1 Railway orvants 

nor to their work, no Railway servant has any 

right to be provided with quters 

9 
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z. riz 
dor ext&rtt ru1e, m, Rilw?y 5er'.nt a n  

trfer from one Station to another vbich neco ssitttes c1iigo 
of reidonco, may be poriitted to rotttin the fl.jway ecco 
dttio at the foater Station of pO3t1n for period of two (2 
onthz on pytent of nOxal rent or single f]t rate of licence 

fse On 2'OCIuOZt by the euplojoe, oneducational or 3ickne cs  
the period of rot€tion of Rajlway accoiodation may 

be oxtondod for a further period of x ix (6) montaz oil payiient 
of special itcenze  Lee, j.o. dou,lo the flat rate 13C id.coizo 
foe/rent. Further, oxten3ion beyond the aforesaid priod may be 
granted ( -,)n educationi ground only to cover the oen1c seSsion 
in vitich he/ho was transferred on peyiont of special ucene 
fee and byfld the peztlittod/peItIiSsiblO l±11t5, however, no 
further oxtenSion will be allowed on any  ground whatsoever and 
no request or representation on tb.s score is ontorttiable. 

In t1.s c000tion, & copy of the Railway Board's 
letter io 	2000 U23 c1.ted 11.2001 circulated under 
QH(p/N 	LVMa~_Jgaon Is letter dtod 18.6.01 is cnnexed lioreto 

nexureiB for ready perusal. 

40 That, the applLcation is not mrilltZinmble in the 
present C oii 	id is Lit one to be diss sod in limine. 

That, for the sake of brevity, the m0ti culOus ,  denial. 
of eci end every stationts/allogati0n3 of the applicant btts 
been tvoided, without adr.tting the correlctneas, of those ver 
nonts W1.4011  are not specifically admItted hereunder. 

Further, the respondents do not admit sny of the 
ellogations/3tatcentz of the applicant except thee. wbi Oh era 
either bO1io mi records or are spoifIcaUy adnittod bore-
under and the applicint is put to strictest proOf of those 
zrbatxients which are either n ot borne on records or are not 

specifically &LllttOd by the respondents. 

60 	That, the case is quite vexatious one without any 

submtence and is the outcono of the aftortjught of the 

applicant 



V 

4 .  

a 	IL 	a— 	 0 
• 	 g 

That, the application ±3 tjn larrcd. T1e appjication s 

hit under Sctin 21 of tile Central kküni3trative Tribunal Act, 

1985. Fran the annexurec 9 ani 10 t the application (letters 

dateJ 2.2.02 2n:1 2.3. 02) of the Railuy Abinistration it is 

evident that ho was already 1 1fmeWintirLated that danag rent 

wOuld be recovered. The applicant has filed the caso after 

6 O2-1t113 also after her represcnttion Jted 17 .l1.02. 

That, with regard to averunt5 nado t the application 

in paragrapils .1 to +.1 3 of the application it ±3 uiu1ttd 

that oxcpt tilose which are 1jrie on receris or are specifically 

aiitted hero-under, no other all .tis/avernentz of the 

applicant are ak1itted,2fld ) thO applicant ±3 pUt to strictest 

proof of all those statcuents f her which are not ak.iitted 

horcu:1er. 

It is doniod that the inpugned order for recovery of 

darige rent etc • for retention of the Railway quarter at LuncUng 

boyid tile pornittod perio:l is illegal nand arijitrary Or tile 

applicant was entitled to retain the Railway quarter at Luimiling 

for atleas t 2 years r that the Railway Board' s Circular dated 

1 5.9 .98 as contended by her is applicable in her Case • The 

applicant wv-s priOt0d aZ ITUr3ifl Sister on 28.7.1993  in scale 

5500 9 000/- znd not on 23.7.1993 as clained by 1cr at 

paxagrap1 +.2 of the application. It is also to nention flero -in 

that she is still t acquire the rcquist0 qualificati preS-

cribed for the pOSt hcld by her for which she has boon tine at1 

again asked t underge necessary tralnjng to acquire Degreo/ 

Diplona (t10 latest instruction being on 7 .L.0LF), wilich she iS 

still to ciply. The requjsite qualification for tiie post hold 

by hcr was already dicatod in the Iioticc dated 26 .6.01 copy 

of which has been annexed as  Annoxure -I to the application. 

Contd. . . 0 0 .5 
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9. 	That with regard te avoruents at paragrzp1 'L-.l 0 te 

3 f the applicatin it is t subuit heroin  that the appij-

cant after being selected for pr:ntin 'Ua the pzt )f Sister 

Intr in Scale Fs,°° - 9000/- was pzted in the Sc).l of 

Hursin under Central Iizpital, Maliaen as Sis ter Ins tructr 

against the pest 'f Sis ter Ins tructr inthe Schcl f hlursing. 

The pQ)St øf Sister Instructr was nt the pest of that Hespital 

nd it was ±advortntly/wrngly tontir,ned in the Office Order 

dated 28.12.01 as pesting at Central Hspital against the po 

of Nursing  Instructor f that LIspit&l. 

It is a fact that the applicant was a staff of School 

f Nursing utder the Central Hozpitalw1üch is nt treated as 

a training Cntro of ouployoo. Morevor, the School of Nursing 

under Central Hospital, Maligaon is nt included in the list 

of training Centre in Inlian Railways as will rovoal iron the 

Railway Boardtz letter No.E(P) 2001/3/9 dated 10.3.03, a 

CO of which is annexed iloroto for ready poruzal as A-1exurc-

1 A' Iloreto. 

Since the establishuent under which she was pOStOd at 

Mligaon was ot a Training Inztuto and it is an oducatinal 

ins titutiMfl enly the apPlicnt was nOt entitled to retain her 

quarter at her previouS place f pos ting at Luariing in tems 

of Rajiway Dard'5 Circular Na. E(C) 98 0 fl 1-10 dated 1.9.98. 

Further, in the transfer order ITo. 012-D/?t .111 (Mcd), 

Lunding dated 3.12.01 a copy of which has been annexed as 

kinoxure - to the application ,and in  the notification dated 

26 .6 .2001 issued calling for application fron the canU dates 

to fill up the pOStS (Cpy annexed as kjnexure-1 to the appli-

cation), there wore no ticntin about teriperary transfer etc. 

Rather it was a regular transfer but ptod tenpor7-rily against 

the pt of Nuing Ins tructsr as will reveal iron Office Order 

I, 
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dated 	 as nexur.3 t application. 

As such, Lt was Ot neceszary to ask her te jOin i original 

pest. In aneral M 	r(P)/Mligaon's 0ircular llo.J/90/6/ 

I (Md) Sister Instructor datod14..01it was lover DontiDnd 

that tho post of Nursing Ins tructQr to bo filled up was a 

pest af tQL1prary nature. 

It is also to 0- t-te horoin that, the appiic4t 

wC also quite aware that for rctention of the Railway quarter 

t Old Station, LuiicIing tho proper sanction of the competent 

authority is required and as such she herself 5u1,3itte0L 

app]i.cation for rtonti11 f the quarter at Lding for 2 

n.nths from 7,12.2001 to 6.2.2002 knd 	wRLG accorded. It 

is also evident from Lnexure-1 5 to the appliation (letter 

of Chief Medical Sup:IVLnding dated 7 .1 .20O3 that she was 

also asked to ZUbrit sick or educational certificate if she 

wanted to extend the perriscion for retention of thQ quart 

it LiiUng upto 6 .8.2002 and that after 6 .8.2002 dauae rent 

will be charged. But she nror subriittgd the required dGcu-

nents • She continued with the cccupati.i of the quarter t 

L'ading without prior pernizsiOV3 cti2 for retention of 

the quarter. She was size glvon the notice on 25.2.02 

• (Annexure-9 to the application) to vacate the quarter at 

Liiig WI  thi ItIriatI o that  ecezsary actio'i for recovery 

of dage rent etc • action as per rules would bu taken against 

i1er. 

It is also to ubuit herein that the annexures -9 

and -10 of the application (iettr dated 25.2.02 and 23.3.O2 

clearly shows that due notice for vacang the quarter and 

recovery of damage rent were given to her. 

C.ntd.. . . 07 
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Az zuch giving her further ntice for recovery of 

danse rent n:l or for 3u1jz3in of certificates required 

for cxtencjon of pernission period further ,does n't arise ,, 

her present plight she is to blanc hors elf. 

	

9 (a) 	That with regard to avorLicnts at pagrapis 	ld 

Lj 5 of the app licati it is to state that, the School of 
Nursing u1':ior Central zp±tal, Malon 13 nOt included inlu,

the list of traiv1ing contre in Indian Railways circulated 

vdo Railway Board' S letter Ho .E(1,2P)2001/3/9 clated,  10.7 .03 

nd as such it does ,c)t cone under the rv±ew of the  list 

of trajjng jnztitutiens j- Indian Railways and it cannot be 

treated as a training centre of onplyoo in 11 .F. flailway 

c.hO applicant canflot be trted as a faculty raanber 

of a trai,- 1ing institute and her C5 ea111ot cone under the 

puxVi1 of traijng in3  titutions in Indian Railways and 

she was Ot entitled to retain 11cr Railway quartcr at 

Lunling fr 2 years as claincti by ier. As can be soon C TOLl 

Rajlway A:blinictrati011' z letters ITO .11/23 1/ 1/LIV2 dated 

25.2.02 nnd 28.3.02 copies of which have been annexed as 

oxur5- 10 nd 11 respectively tO 

 

A. application, the 

applicant was clearly jr1f0mcd abut recovery of danago rent 

rent aS per extent rule 2nd also that ncezsary action will 

be taken Without further intination. 

Copy of the Railway Boardts letter ITo .E(NPP)2001/3/9 

dated 1 0 .7 • 03 is a1 1nexod hereto as kinexure-A for ready peru-

sal. 

	

• 9 .(b 	There was ne 	t n 	c uo 	of toppage of recwcry of 

dangc rontZ sucil action had to be taken by the Railway 

Akiinistrati&'l in 

 

L. 	of tiie extent rules on the subject 

for her retention of tiie Railway quarter at Old Station o 

11 

C€itd. • . • • . 
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p tinr in Lund1n unauthori3 edly uithout peruiC s±O and 

- 

	

	 al3 aainct t1e prW131onS in oxtayit ru13 on the cubjcct 

iyj r, Pi -IL-Ict of i3uo of zovra1 lettcrc to hr for vacating that 

quarter. The quc3tio raicc1 by her about iCCu:ing legal 
netico ;1co ha got o ro1evnCo ii the case whoi s1e was 

prsriousiy infomed in c1r langugo about recovery of 

danago rent as per rules nd that no further intimation etc. 

øJ-d be given to her on the ±suo d rule d 	not pomit 

her to retaln the quarter 	t Lunding beyond authorise/ 

pernissille period. Further she cannot be treated a$ a faculty 

neubQr. 

1 0. T.1at, with regaa'd to 	vemnt3 of the applicant 

at paragrPl1 .16 	nd )~ .17 it 13 subLdtted that the conten- 

tions of the applicant in thoso paragraphs are not correct 

a - j )rjc  not athitted. ]Ztoppal, as contondd by the appli-

cant, ca 1ot , appliod against the Gver21nont if it zovparciics 

the COflS t±tUt1O.l proCess of the ovornuent • In the instant 

cvery of rent for the period 2 ron 7 .2.2002 to 31 .7 .2003 

dc$ ot go 11cr any right to clam that only n€i'nal rent 

s1ould be recOve rod 2 ron her. It is hereby zubrjjtted that 

3110 Was already  av±cod to vacate the Railway quarter at 
Lunding after the perniC ±bl period was over anci,furthcr 

infomed specifically that for her occupation of the Railway 

qutor at Lun]ing beyond the portliSsible period, she would 

be liable t@ pay 	gQ rant etc • 3 per extent rules 21d 

roC0(iUrC. 

I 	
It is also denied that the application has boon 

nade bonafic.1e and for tilQ ends '1' Just±Ce aS ContendEl by 

tile appli cant. 

Contd. •... .9 



I,  

V.) 
_.. 	9 	._ 

11. 	T1tt, in view of what have been subuittoi i -  thc 

aijove pararaph3 of tiliS Writtfl Stttenent, 	of th 

around for rlif as n tionod at paragraph of the appli- 

ctio and reliof as ourht for under paragraphS 3 and 9 
of the application, are sustainable uider law nd fact if 

the case and thus the prayers of the applicant are liable 

to be rojcted. 

It is alc reiteratEi t1at 

(t) the applicztft has got ne r1 g1t ayc1  v alii  

grounds for retention of the cjuarter at 

LujdiYig (t10 previou$ place of ier posting) 

under her occupation without any further 

(b) that, the School f Hurs ing under Central 

hospital j not i cluded in the list of 

training centre j Inc1ian Railways as circu-

latech vide Railway Board's letter dated 

10.7.03 and aS such,nt entitled to keep 

Rilway quarter at LixiLIing for 2 yearS. 

(c the tirely intinati3n to her te vacate the 

• 	 quarter at Li ling 	 iage rent will 

be rocred, : 	uIficjit notice to her 

prier to effecting recovery of damage rent 

and sufficient compliance of tile roqjremCnt3 

• 	 of the natural Justice aspect and the law/ 

rules on the subject does y1ot la down 0r 

prescribe for issuing any r1otiCO)f other 

mode. 

C01td.6 0 ..10 
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(a) thct, the rccovory of d icjc rent is ucdo in 

cOflf)rflty )1 the extit rules etc • o 	the subj oct 

for retention of thc RaiJJJaY ci arter b()yofl.'d tb 

poruiSSillQ Period and tilerO has been no cr1ji 4 r- 

ry action jOnforcing such rocovory. 

(o) Railway quarters are alioted at a particular 
place/station cc per Station seniority of the 

pplicant3  for tile quarter and the fl )nant her 

seniority etc. 	at M.lLOfl, 1)r allot- 
nent of Railway cc conodctiquartor at Mciiaa. 
She w allotod a Railway quarter at Naigaon. 

(f) tile retention of quarter at LiricUi by 11cr boyon:l 

t1e pCrUiZslDiC period is an illeai act on her 

part.:. 

That, it is subnitt,cd that all the actions taken in 

t10 case by  the rospondcit3 are quito lcral, valid and proper 

and jy consonance to tile provislons of extant rules on the 

subj oct id 1lyc boon taken af tar duo application of nind 
and that tile present case is based on wronr prarlisoS and 

cuff cr5 f ion nis C onceptlon and ±5 -intorpretations of rules 

'nL law on the subject besides bciir a suiiisc only and is 

the result of her 	fter-thouht ccton in order to 2 rutrato 

tile Govrnncnt action or delay in the roCYVory of the 

di - o rant. 

That, necessary enqujrios arc still under process to 
ascertain further inforl:iati)n etc •, if there 1)0 any, and the 
answering respondents crave leave of the IIXI'l)lC Tribunal to 

file additional Written Statcuont, if found 2 lce5 sary for 

ends of Juz tic a. 

I 	.L. ..,.On LL • • • . 
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Tllt, Under the ftct3 nd circui:t11c3 of the case, 

as ctate1 in the 2 oro{y)in( pararapls ol' tllo Written StaterJont, 

the instant appliCatlon is not ritain'.blc u.11.:Ier law 221(1 fact 

of the case cn.1 is liailc to be 	rissc(1. 

VERIFICATI.OIT 

', 
 

e i alout 	. 	years, 

by c cuMtin Railway ServiCe, workin3 

f IT .1. Railway A.ininis trati onat 

do hereby soie:inly affiru and t:to that the 

statcuonts 1a(i in paraCraplls 1 2J arc true to ny know- 

1ro ani tioso rr10 in para{rapll3 2)\  ct 	0iC) are 

1J3O(1 on j:ifomation as 	therocl 2 ron records ol' tile CZ3C 

whjc1 I 1eiov to be true 2nd tile rest are ny Iub1c 

subjCsiofl3 bcf ore the lIon' bic Tribunal 2nd I sian this 

verification Ofl 	 of Septenbor, 20O+. 

ITORTI-IEA T FROIT)TER EAILWAY 
FOR PWD Oil BiA OF 
UllI011 OF lITDIA. 

lZeJlCtll Df,ectOt, 
CENrRAL UQSP1TAt 

N. F. IUy MaIiBOfl. 

'I 
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r 	 GovERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

S 

RBE No. -12,  1  12003 

-1 1 Traintflg Manuai 

Correction Slip No Z /2003 

200319 	
Naw Delhi, dated 10.7.200 

I' 	
I 

ih General Manager 

IlAndian iwaysIPUs 	 0 

Mefto;RailwaV/K0tta 	
I 

Railway ECtr1flCàt10f/ 	
( 

:DSOILUcfl0i' 
I CAO/COFMO New Delhi 	

4 
J / 

Sub - List of Trairflflg uThe oi irtdfl R iiwa 

In continUdtiofl of Board s Setter 
4evn riiinb1 dtod 28 10 $02, 

} M*TY 
of RailwaYs have decided to incJ tho £o

' cöiitres 

Training Centres and Othor Training CntrS as shown beIoW- 

LII 	F 	
MLfl Jt jpgg Contr' 

Welding Training CertIe/DieS LocornOtI\'( Works 

Welding Training 	
tce/lntegraS Coach F 	ry 

I Welding Training CentIeIRalS 
Coach Facior 

Rgilw 
a 1 raIning Cnt10/fl°P 

Balc 	 an Training 
basic Tratni(g Contte(.DeS0 S 	 - 

Basic Trainlflg CentrP_(EL8)1u5aw3t 

• Basic 
Basic Training Centrc/KUF13 	

Shed/Mfl 

DisOl Training CenR/S 	

S 

Dvi;iOr'1 Training Ceitr&BhU 

I 	
Divio" Training CerFtre/Bh0P 

Y j: 	
Divisiona1 •rrain-rg ceritreIDa 

Divisional Training Contro/JhaU 	 S  

DiViSOfl3i 
Training Contrs/Kar< BUfldMUmba 

0 	
imutatOr Training Centre/Bh53w 

0 	
5ivIsiOfla1 Traiiflg 	ntre/NagPUr 

iq r1 
201 .1  

T . 

• 	 S 

- -- 

-,-. 

.2/ 
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MP)2001, 	
New Delhi Dated 10 .2003 

formation Secretary NFIR 3 ChelrnSfc)rd Road New Delhi in with 35 spares 
Genej Secretary, AIRF 4 State Entry Road New frInformat ion with 35 spares 	 Delhi  

 ecretarY Generat FROA  
matior 	

1 No 	A lj Lli11 New Delhi 
itfôr in!or, wUi 5 

Secreta Generaj IRPOF, RNo.263 Rail Bhawan ew 
Dlhiation with 5 spares 5;: All' Members 

rY 

 Depaclniet .itai Ctji 1 jj and Natioai CouriI Staft Side National COuhoji 13-C, ..J\Jew Delhi (90 spares) 	 FerOzeShah Rcd  

Thesecrery Geierai All India- RPF AssociatjQ,] 
ROOINO 256, - Rail Bhawan New Delhi-li o 001 for information with 5 spares 
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l u l l  
1\ 

• 	-2- 41 	ivii Engineering Training Centre/anpur/NR 
42 CivIl Engineering Training Centre/All ahabad/NJR 
43 Civil Engineerip Training CentrelIambaramlSR 
44 Civil ngineering Training Centre/KachSCp 
45 Civil Engineering Training CentrefGunfakaWSCR 

46 Techn ci Tining Centre/Chta,an L'corno:ve WorkG • 	 47 
Techn cat Training Cenlre/tip ci Cnmp i t 
Techncarlraining Centre/fljpej Locornrut 
Techr, cat Traning Centrellnteqrai Coacñ FaoW/paramb Ijr  IT 	

.50' Techn cal Trair'jr'g Certre/RajCoa .,  Faci:/K- J 13  
51 Techn cat Training Cere/paii Whee'i rtr ly/Banqaloc 
52 Technjaj Tainig ( 

. 	 . 	 •• 	 •• 	 S  

53 Welding Trainrig Centre/Diesel Locorno, /"rks/ irands 
54. Welding Training Centre/integral Coacñ F&/ Pearnbu 
55 Weidinq rran:nq Centre/pail coach 

F3G1O' / aphaia I 

	

- 	56 Jagjn Rem RF)F Jraining Centr 

OTHER TRAINING CNTRE  
S 	

.-....... 

- 1 	Afëa Training Cer?tre'Bhopai/cp 
2.. Area Training Cenfre/I<ya n/CR 

Area Training Centre/Jhans1/CR 
Area Training Ce;ItreIDamoh/CR 	. 
Area Training Centrehusawat/OR 

6, 	Area Training Centre/AJnVCR 	. 	 S  

Area Training Cer)l(e/<achuda/SCR • 
Area Training Cntre&oyier Pareliw,R. 

• S 	 • 	
• A 

Area Training centreiBandr1p. 
Area Training Cent1e/Ajr1e1'p 	•• 	 . 
Area Training O,entre/Bandjj,Jp 
Area Training tentrecJunagj-JJ 

13 Area Training Centre/I<otaMJR 
Area Traifling CentreNadar,R 
Area Training Centre/Mhow 

	

• 	16. Area Training CeritreNaisa(1R 

17, Basic Training Ceritre(C&W)/AjflI/CR 
.5 

18. Basic Training Centre(C&w)/Matunga/cp 
19 Basic Training Centre(C&W)!Aumbai/(R 	S 

E3asi Training Cent re(C& W)iF lusawal/OR 
Basic Training Centre.(Elect)/Matuflga/CR 

22.. Basic Training 

23. Basic Training Cenhi'e(L000)/Jhrsi/Cp 

	

• 	24. Basic Training Centre(C&w)/Jharici/cp 
25. Bc Training Centre'ioco)/pareffcp 	 -' 

.... . .........

3/  

5. 	
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Zonal Trairung Centre/Bhusawal/CR 
Zonal Training Centre/BhuIiIER 
Zónal Training Centre/Chandausi/NR 

4. • Zonal Training Centre/Muzaffarpur/NER 
5 	Zonal Training Centre/Ahpi iiduar iN /NFP 

: 
6. 	Zonal Training CentrefTrichy/SR 
7. 	Zonal Timning CentrelMaula AIi/SCR 

. 8. 	Zonal Training Centre/SinifSER 

I ' 	9 	Lonal Training CPntre/1.Jda)ur,WR 
JW i~. ,  

. 	
H 10. Supervisors Training Centre/Jhansi/CR 

11. Supervisors' Training Centre/Kancharapara/ER 
12 Supervisois Training Centre/Luckiow/NR 
13 Supervisors Training Centre/Gorakhpur/NER 
14 Supervisors' Trainin 	entretNew9ongaiqann/NFR 
15. Supervisors Training Cent re/Bangalnre/sr 
16 Supervisors Trauiirig C entce/SeounderabddCN 
17. Supervisors' Trainiflg entrefl<haragpur/SER 

i1 8. Supervisors' Training Cent re/A jmerMJR 
r' 	 mt 
'ri 	............ 

7 19 S&T Training Cent re/ByculIaICR 
. ii 20 S&T Training Centre/LiluahJER 

21 S&T Training Centre/MaldajER 
22. S&TTrainng Centre/Ghazihad/NR 

• 	 •: 

 
23• S&T Training Cere/Gorakhpur/NER 
2'1. S&T Training Cer1tre/Pdn/NF:R 

S&T Trairnng Cent re/Px1ari.n!SP 
S&T Training Centre/Maula AIi/SCR 
.S&T Training Centre/Kharagpur/sER 

28 S&T Training Centre/SabarmatiiWp 

Electrical Training Centre/ThakurljIC 
Electrical Training Centre/Asansol/ER 
Electrical Traininq CentreIanpur/... 
EletrcaI Training Cii Ii /(II aziakJ/NR 

33. Electrical Trainina Centre/Gorakhpur/.JE1? 
Ei.ctricaI Training Centre/Avd i/SR 
Electrical Training CentreNijayawada/SCR 
Electrical Training Centre/Lallaguda/SCR 

37,: Electrical T ra ining Centre/Tatanagar/SER 4 , 	38. Electrical Training Centre/RoLJrkelafSER 
39, Electrical Training Centre/VadodaraM'R 

	

I 	 Etrice! Tra:n!rig Centr/Mahalanj,\t/p 
• 

1. 

• 

• 	

0 

•1 	 . 	 • 

• 	
• 	 il• 

• 
• 	 I 
• 	 1. 

• 	
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RIA L sic raining Centre(Loco)/Jabalpur,CR 
27 	sIc Tratning Centre(DLesef)/KuriaICR 1 23 basic rrning Centre/Manmad/CR 

12é Basic Fralr,ing Centre/NasIkJcR 
30 Bsic' Training Centre/New Katni/CR 

frainirg ()entre(TRS)/ttáf'slICR 
tug= trainin 	

(Engg.)/Jabaipur/cR 
g Centre (C&w)/Ltart/CR 

' :31N , BasIc Training. Centre  
i!E/h,1, r3 	Bslc Training Centre (Traction Dlstrlbutcon)/AJnh/CR 

t4.J,!rr, 	3 	Basic training Centre (at Electric Loco She(J) AJnI/CR 
36.Basic Trainsi j Cei tre(ELW)/ Bii sawal/CR 

Basic Training Centre((ELS)/ BhusavI/CR 
Basic raining Centre(DieseI)/ Pune/CR 
Basic Training Centre(ELS)/KaIy/CR 

40 Basic Training Centre/(Car Shed)/KurlaIMybaj/CR 
411. Basic Training Centre/agon Worksop)IJnsC 
42 Basic Training Centre/JamaipurR 
43 Basic Training Centre/JodhpUr/NR: 

Basic Training Centrekaner/NR 
_____ 	- 45 --BasiTraining Centre(C&W)/Alamba uci cw/NR 

46 Basic lraining Centre(C&W)/Amritsa f/NP 
47 	asic T1rairisrig Cer iIr II idgddhar,'I\JR 
48, 	aslc training 

7 1. 49 Basic lrasning Centre/Gorakhpur/NEP 
So Basic Training Centre/Izatnagar/NER 
51 Basic Training Centre/Erode/SR 
52 Basic Training entre/Perambur/SR 

• 

	

	53. Basic Training Centre/Guntapaili/SOR 
54, Basc Training Centre/HubII/SCR 

Basic Training Ceritre/LalIagijda/SCp 
Basic T r  

Basic Training Centre(C&W)/AjrnrMTp 
58 Basic Training Centre(C&W)owei P/M::EIANR 

Basic Thaining Centre/DaodM/R 
Basic Training Centre/KotaNR 

61 	Basic Trainir)o Centre(Loco)/.Aj,i.ierlp 

.62. C&W Training Centreikiapara,'ER 
3. C&VV Training Centre/Dhaflhad/FF 

64. C&W Training :Centre/Amhala/NJR 
65., C&.W Tr,ainii'ig 

 C&W Training Centre! AIiahabad/.JR 
•  C&W Training Centre/Amrjtsar/Np 

66. 
 

C8W Ti'ëüning CerilreIF<ripi ti/NP 
C&W Trining Centre/Rewarj/NR 

 C&W Training Centre/Jagadhari/Nip 
 C&W Trining Centre/Luckflow/Np. 

• 
' 	 72. C&W Training Centre/Mira /5CR 

73. C&W Training CentreIDrar/S(p 
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F-'ermanent vvay I raining Centreic3aduipurmim 
78 'Permanent Way Training Centre/Shamh/NR 

i 	 Permanent Way Training Centre/AUahabad;NR 
80 	Permanent Way Training Centre/Haridwar/NR 
81 	Permanent Way Training Centre/Jagadhari/NR 
.82. 	Permanent Way Training çenteJJtandhar/NR 
83Permar irit Way Trair uig Cci itie/Jddt rpui/NR 

84: 	Permanent Way Training Centre&.ucknow/NR 
Bridge Staff Training CentrelTuglakabad/NR 
Permanent Way Training CentreIPalghat/SR 
Permanent Way Training CentreNiUupuramlSR 

88 	Permanent Way Training Cent reiBangaloi c/SR 
89. 	Permanent Way Training Centre/Madurai/SR 

90:. 	Permanent Way Training Centrefiambaram/SR 
/ 	91 	Permanent Way Trciinig Cntre/Quilon/SR 

92. 	iransportation Training Centre/Ferozpur/Nk 

9' 	Ti ansl)nrtatinrl Triinu ty Cent, e/ lrx lhpi u/NP 

I 	94. 	Transportation Training CentreiKha.ri-Amrapur/NR . 

Transportation Training Centre!Kurushetra/Nl 
Transportation Training Cr,tre/1 tjcknow/NR 

iL .1 07 	H arisportation I rainu ig (er troft lalabdi i,L4i ' JR 

98 	Transportation Training Centre!Subedargan 1 'AflahabadlNF 

99. 	Transportation Training Centre/Erode/SR 
4 " 	100 	Transportation Training CentreNillupuram/R 

Transportation Training Centre/Shoranur/SR 

ft Transportation Training Centre/Adra/SER 

T 	4' 

• 	
Way Training Centre/Jhansi/CR. 

Ii 
 75 11I.Permanent Way Training Centre/Dhanbad/R 

2 hlt76 I Pe'manent Way Training Centre/Mugalsatai/ER 

' 1 03 Divisu>, isl Trair u g Cr tr&Bl ii isawal/CR 
 Divisional Training Centre/Bhoiial/CR 
 Divisional Training Centre/DaunCR 

. 106 Divisional Training Centre/Jhansi/CR 
4 107 Divisional Training Centre/Ka nak Bundo /Murnbdi/CR 

108. Divisional Trainirig Centre/Nagpur!CR 

109 DMsionaI Training Centre(E.ngIneennq)/TinSUkia/Nfft__ 
110 Divironl Tratniijj C 	-rriin i rinSjrtkr)jKtihar/NFR 

4d 
111 UL 

ir  
rallilny 'L.II Ltt:i Iyu ieti U i_flILUI 	iuUi1/I 4Ii\ 	. ,. . 

I 11 Davisinnal Traning Cent re(Fi yine ring)/AjmeriWR r 
114 Divisional Tra'ning Centre(Enqineering)/BandikUiNVR 

. 	.1,:' . 	. . I 

11 Training Centre/Jaalpur/ER Diesel Drivers 	 rn 
..... 

116 Disiona Trairinq Cntre/MoradbaCJNR 

11 7  Drivers/Assistant Drvers--frairrient eijniiCP - - 

. 	.. 	 I ... 	. ..,.. 	.. 
•.) ., .. , 	..... 	. 	. 	. 	.. . ,.. 	. . I .. 

I I I 

I. 	I 

II t'/r 
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'Ii 1;18 DIe Traction Training Centre/rew Katni/CR =t trt f 1I1 Dezet Training Cerltrelltarst/CR ±4 	
120 :Iesef Traction Training Centre/pratup 4J 

0
-15 
 iesel Traction Training CentreJMugIlalsarai/NR 
itt2 	esel Traction Training 

T3 	
Traction Training Centre/Bhagat ki KotifJodhpur/Jp vpi24 	

eseI Traction Training Cetre/Ludhiafl&NR 
7725:':Die1 Traction laining Centre/Shar BasI/Delhi/NR IT , I 2 Diesel Tractiol) Iran w g Cei it; euqIak lad/Dell u/NR 

127 Diesel Traction Training CentreJGcnda/1ER 
Diesej Traction Trainina Centre/Matda/NJFR 	0 

flY 	A 

1e 
]HE 

 

131 Diesel Traction Training Centre/ponmaIaI/3p 
132 Diesel Traction Traning Centfe/Kd7;l)etf(R 
133 Diesel Traction i ralnirq Centre/Guntckdi/SCR 
134.:'Dieset Traction Training Centre/Rajrnuric/SCR 
135 Diesel Traction Training Centre(Nc)/Nag)ç/ R 
136 Diesel Traction Trainiig centreIRatla;/ 

Diesel Tr,tio; Tau i y Ci itfe/Abt1 Rrd(WVR 
I1i 

138 Diesel Traction Training Centre/SabaratI/Ahmabad/WR II 	Il 139 Diesel Traction Training Centre/Mahalm;AA/R 
i 140 Diesel Traction Trarling Centre/Bandrj 
141 Motorma,, Training Centre/Kalyafl/çR 

 142 Motorman Training Centre/Kurla/OR 	 - 	 - 
143 Electrical Training Centre/Perafll19 
44. Traction-TraIning CrefT3rnb3r3rn,SR V' 145, TRD Training 

1 45 Ectr;cai Training Cent; e/B;iaspur/SER 

147 RPF Training Ce:4tre/KIr(,wa(ii,Cp 	 ' 
18. RPF Training Centre/Dhanbad[EN  
149 RPF Training Centre'Gorakhpur/NER 

I 

.152. RPF Training Centre/Mauja Ali/SCR 
i' 

	

	
153 RPF Training Cenre/Mnapore/SER 
154. RPF Trainirg CentreNaisad,Wp 
155 RPSF Training Centre/GnrJ-pur 

I 156 	
ing'Centre/iodhpu 

c157 Theimit Wekling Training Cet:&LJcknQw/NR 
158 Technicag Training Centre/Metro Rdil/Kolkata 

J 159 NDT Training Cenjre/Ry,O ,  LUcnow Wil 
160. Simulator Training CentrefBh1jwaI/CR '. 4 .  

0 	 0 	 - 

0 	 0 

f4b. 	 0 	
0 

0 	 , 	 0 

0 	
0 	

0 

0 	 ' 
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iu1tiois gvrnin 	thntiói of Riiitway accommodation by 
II 	tffl\-v 	in 	ccnt of teir: trn1r, dpttion, rctirernent ek, as 

• 	 n Mirisliy of Rth1way (Rai!wy Bourd)'s letter of evcn number 
01 2004 	bn fuTth 	vcied by th Raihay Hoard and t ha 

I 	
..4P(d to ri/nicthfy the said inatructions as under- 	I 

I 	. 	l 	• 	. 	I 	r,: 	4. • 

1 	
1 

• (cs) 	11ih 	iployx ori trthisfer from one station to unoihor whieh 

	

it 	áaó of rc;idnco,, riay bc, pthnittcd to rctin the railway 

	

F 	••' 	.umtc i'tion at th fimer sta1ion of posting for a period of two 
Crçaymcnt ofilortmal rent or inglc 1W rtc of liccicc fcc. On 

	

4 	 jx r thz, zpoyce, oit echz61ioia1 or sickness account, the period 

	

'I. 	•• 	c 	.o 	 modvth rniway acoz!iion may be extended for a further 

	

' S 	 ith 	jiaycat bi 	iccncc fcc, i.e. double tho 
flt rat 1f?iceiwo fee/ rent Furthçr extension beyond 	aforesaid 

I 	icd my o Smantcd on cdwa1oxuil grouxd only, to cover the academic 
I 	 k which heIth was tnnsfereid on payment ,of special licence 

i3oyd tio p 	td/pmiibc limits, however, no further extension 
hD 	on .ay grvmnd whatsoover. Tliereforc no request or 

	

I 	 oi .tis 	sha!i be entertained. For all occupations 
• 	t yo:d t i riith. jxwicid in ieiia1 action shotild be thkc2 to cancol 

• 	 dthrt 
 

ffip ocon2paticn as unauthorised and initiate 6 viction 

I 	
c 	;, c}Jr &Ia3& at fo: the over-stay. 



(i) 

(c) 

t 

i .  

j11 	 / 
3111 	 1 

1 iire the requet made 4 rtentioii of Railway quarter is on 
si bws of self or a dcp•cndejt member of, the family of ih 
C!ployee, he will b0 iequired to iiroduc' the requisitç M": 
Certi1jate from the authorized Railway Medical OffIcer fir the 
In1e evejit of iferduing the iidschoohic1loge academic th peImisjon to be grantçd by the competent' authority for rct1 
re4w.y ace nnodjon M tenjis of item (a) above will be 	; 
preducjon of the necessaiy Certificates frt)m life co:t C1OOJ/eolkge authority. 

I.' 

I 	flilway ofiicerWj' poste on deputation to newly formed IiI Pubi 	eccr lJndertakigs /SOCkM[j(, may ho permjttj to rcin coinmo1j but this läeilily 'can be piovided by the, Both'd on ruest by the PSUs and. will be applicable only for a period of five yeai •i 4u of cor ation of the }StJ/Socioty. Rent chargeable will 11w  at (Qat ie of ficerl,ce ifee) for a period of two months. On request 
eIpoy te period of retenl ion of railway acco:nmothtjon may be extenit 

Overa! peric,d upto five years from the date of incoron1:10 o 
on 1)aYnlent by the PSU/Socy to the Railways, wi uhj- t the 110USC rentadmissible to the off1ccrp1u the ik r3. 

fe p[j by thly Railways from limo to'tinio in respect of iilvwy 3accc!urnodatjUfl Tliç concerned PSU/Socicty may, hOwever., r orm1 licence The from thd Railway cmploycc. 

	

1 	
! 

i. 	ryJ 	I-s' 

 

offtcrs/staff posted on deputaon to other Rlway 'an. AU?JFway PS-Jp/Socictie5 alrcdy estabhsj,ed for more than five years wolji,­2. r prit.J to otain the' Railway quarters only for a period of two 41.1011flis ron:j ez.c(u1e (rem the date they have joined Public Sectt Urlit, 
Uü puied, tiey will be treated as unautliorised occupants and action • .cording1y. 

4: 
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• 	
to Cn'1 Mlrje t De 

Rilwyi ofc /sta1 proceecjn on deputatioii to other Ceni (ovnmit Minit1j5 
Under the Cn1nd Saf[ng Scheme may be Jon cfIthJway houses subject to 'the fohlowing:_ 	0 

I 	 I 	

II' 

I •'-.•--- 	 - 



s :oyces rinst apply for the Gensral Poo accommodation 
r 	l-vn1' ofUecAient plus one level below within fifteen days 

under Central Staffing Scheme; 

. 	
TfliO of eiing Railway accommodation shall be permitted 

ioie i allotted to himlher from the Geneial PoOl either 
o;1 i.Le tj he/siie i entitled to or of one level below irrespective of 

olt 
J: e 1or of e xisting accommodation shall be permitted till the 

a person jnior in the waiting list for General Pool 
Licto 	et an accommodation allotted in the normal 

is oier. 

c rb1 votild b, at normal rate for two months and, 
on raymeit of spcoial licence fee, i.e. at double the 

..: 	 . 

: !oyccs omtctitement in1udrng voluntary rcirccs and those 
thay 	pennitted to retain non ear-marked Railway 

: 	ri fbr it period f 4 months on piLymont of jiornial rent/lint rate 
u'i the iexi 4 months on educational or sickness account on 

•, 	of sxd iccxtcc fc, i.6., doublc the normal rent or double the flat 
This is ao applicable to audit staff doing Railway audit 

;Jc. Te 	of 	emet on medical invalidation grounds are alo to be  

e xrmiitcd/perrnissjb10 period, however, no further 
ii.i L. 	owd o ny ground, whatsoever. 'l'liorethrc, no request 

shall be entertained. For all ocupatiorL 
: 	,.rnitted period.,' thcrcfoc, immediate action should be taken to 

ltnl; dcchre the ccupation as unauthorisod and initiate 
i• 	 ch:pinf damage rent for the over stay. 

a 	
U Cols.ioiis etc. 

cf 	of a retired Railway employee in Committee 1  
Tribunal of Railways, like RCT), ho/she wiJi 

Ixiy aceommedation and should vacate the 
............ 	 . 	of vo months of having joinl such a 

S 
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Conr4i Uc/Comrns ioarfribuñal etc. Iliwevcr, in case of re-employment On the 
taFEys, th extant brdcis will conmue t be apphcablc 

1 I __fA '14j 	 iwu-poweu 81Ccon111ojm 

F it  • 	
•r 

I 	j 	 j 
The rnsti u1os ipp1icab10 to employees of Zonal R.a11waysIRailwLy 

o4 prkr to kilway ,  'Board's cirnJu' No. E(G)2000 QR 1-23 datd 
30-1 1-2000, will Ix fo1lowd. On Railways, PUs etc., where rules for suth 

c:oflOthLjOfl 
a'e not th'edy defiuicd,aeijon should be taken to define the 

I 	 • 	 .• 	

' I 	II, 	• 	1,, 
joflJCRGetcn the, casleojpoqt-R etireinet re tentioll  
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• 	
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To prevent u )nUthoricd rtcntion 9E•' Railway accorn 	
Ih

modaton by the jti*id Railway cmpoyees, Railwa' Adniiiistraijon should take e following 
to diwcuraye thoii from such action:- 

F 	•I 	 •• 	 I 

	

(i 	1101 Ckiün' certificate should not be given, unless the employee, after jretit 4  lias vacated the Railway q arter and cleared all his arrears of 
ckCtiieitynd other cliarge, cte. 

	

( 	
Tb.., Lrnont/jcth gratuity or special contribution, to PY as the 
L.kt3 be, 	b withheld in full for ion-vacatjon of railway quarter, not 
on'y after 	 but in all cases of cossalion of service, nam,ly, 
o.u!Itary retir4mcirt;, dath etc. Fuhhcr, the imount withhc2d should 

iri with, e Administration n1y in, the form of cash without 
co;vcrsion iuto any! typo of security, lest the veiy purpose of withholdiiig f1 IIC.R.G. s!oud get defeated. It may also please be kept in view that 
ti ,frty shdIld be released, as soon as the quarter is yacated; so. that 
the is neither,  .ny hardship to the retired employee or hiber faniily, nor • 	s any c1am for payment of interc8t on withhold gratuity for rcasons 
ofdi ,ativc delay. 	 ' I  

............................................. 
• 	ciii) Oc et of postretirement pass should be disallowed for every month of 

aIthOrJ recnioft of RalWa' quarter by retired employee in terirs of 
• Iovwion8 of Ithiway Servants 'Pass Rules. The concerned retired 

yeo , 	 bf post-retireiaient pas, jailer the 
ril, during -which the forfeited puss would Jiavt bicen admissiblo, is 

Oyer. A show cause notice this effect may be isucd to the retired 
eWpoye3 bofoi'e 1disalk>wjiig the pass. 

'I 	 I 

• 	I 

I 	 4 
I I 	I 
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i •h1 



1 
I / 
1/ 

L 	
n.er Sub Rule (8) of Rule-1 
1993 	 6 of th Rlway Service5 Rul 	

, as rcproduc below for ready reftencc, shl be 

.wjere a railway accojninodaoii is  not vacated after 
RiIway servant or aer cessation of 1s services 

on voluxity reronicnt, compuls 
ory reroent, modical ii 	or de1, tlie, 

the fill amount of retheiiiiit gratuity, death Crcil COnlbu[j to provident fund, as the se may bL., shalt 

withheld under clause (a) shall remain with the ,  railway fbnn of cash, 

(e) 	
caotho 1ilway accommodation is not vacated

11  
 even after the 1i:sj3 p3riod of TOtention alter the superannuation retirement, 

of rvjç, or death, as the ease may be, the railway 
thull have the right to withhold recover, or adjust from the 

Gratuity the normal rent, special lICcncc fee or Filt .s may be due 
from  the ox-railway employee and return only E,L 	 ifny, oi I'acati011 of the Railway accommodation 

crnaining unpaid after the adjustjmiot made under iy co 	
recovered viithot the consent of the pensioner by 

erjd ko,g Offics froni the dearness relief of the pensioner 
fOVenr of suOh dues has bcn made. 

() •ii; if any,, regardjiig recovery of damages or rent from the ex 

pin ploye0, shall be subject to adjudjeatiomi by the concerned Estate p 	mdcr the Public Premise5 (Evictioll ofUnautjiojs0d ) Act, 1971 (40 of 1971)" 

) 	fi 	iiwy 

 

s0fvwlts holding GoVonln]ent accommodaijoji ' 	
of Ests, pmcedure as specified under Rule- ( 1) 17 tu 6(7) 

of Railway Services (Pension) Rules, 1993 woi1d 

0. 
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Th 	!ioy of allowing PSUs to pay the cost of construction of hou; 
cid thicftr retain kill of the number of houses equivalent to the 50% 

c'st o: cosruction is discontii:ud. Railway should encourvgø 1 

Pii th bild lioues on railway land, subject to the condition that 30% 
abcr of such houses built would be made available to Railway 

0.1'-A07M ir4 the balance can b allotted to officers working in the PSU. 

This 	:uprsedc.i Railway Board's letter of evwi nun2ber dat.td 

10. This issu with the coicurrcnce of the Finance Directorate of Ministry O 

(Raiiway Board) and the approval of Hoifble Minister for Railways. 

(ASHOK BHANDARI) 
DIRECTORIESTA131,ISHMENT(G) 

i.41O.E(G)2O?0 QR1-23 
	

New Delhi, dated I . 6.2001 

J d  

P/CLO, Al Jndian Railways cnd Production Units. 
2- 	:'ht D 	or(Financo), RD$O, Lucknow. 

C;l SioLry, 11tCA, NOW 1)lhi. 

• k1t4L 
(ASIJOK DIJANDARI) 

DIRECTOR/ESTABLISFIMENT(() 

'i'((')2CC0 0,R1-23 	 New Delhi, dated 1 .6.2001 

y to: 1AJ (Pailwa:is) - (with 46 spares) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUW&HATI 	
CIA 

In the matter of: 
O.A. No. 289/2003 

Smti Alpana Mazumdar 

Union of India & Ors. 

In the matter of: 

Rejoinder submitted by the applicant in reply to the 

written statement submitted by the Respondents. 

The applicant above named most humbly and respectfully begs to state as 

under: 

I. 	That the applicant categorically denies the statemónt made in paragraphs 2. 3, 4. 

5. 6 and 7 of the written statement and begs to submit that there are strong and 

valid cause of action which warranted filing of this application before this 

Hcn'bie Tribunal since the respondents resorted to illegal and arbitrary recovery 

of damage rent from the applicant against the quarter occupied by her. The 

respondenis in their written statement have suppressed the material fact by 

contending that the transfer of the applicant to Maiigaon was a regular transfer 

whereas it was merely a temporary transfer for a period of one year only which is 

evident from Annexure-6 of the Oriinal Application. Having joined in the 

temporaty officiatina post of Sister Instructor at Central Hospital. Maligaon, the 

applicant was not provided with any residential accommodation in her new place 

of posting (Maligaon) for which she had to keep her family in her old quarter at 
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Lumdina under unavoidable circumstances. She accordingly submitted 

representations to the respondents praying for retention of her quarter at Lumding 

since it was not possible for her to shift her family to Guwahati in view of her 

temporary posting for one year only at Guwahati. But the respondents did not 

consider her representations nor the. same was rejected too and on! ,  she was being 

asked to vacate the quarter without providing her any alternative accommodation 

at her new place of posting. The contention of the respondents that this 

application is time barred is misconstrued since the application has been fikcl on 

18.12.2003 only after the issuance of the impugned içtter dated 07.01.2003 by the. 

respondents and as such it is well withing the period of limitation presribed 

under Section 21 of the Administrative Tribunals Act. 1985. The IREM rules for 

allotment of quarters as quoted by The Respondents in their written statements are 

not applicable in case of the applicant since her case is a case of temporary 

transfer which resulted into only temporary shifting of her headquarter and that 

too in the public interest. As such it is distinguished from the nonnal allotment 

rules of the Department. Therefore this application is made in accordance with 

law and stands on it's own merit and hence deserve to be allowed with costs 

2. 	That the applicant categorically denies the statements made in paragraph 8. 9, 10 

(a) and 10 (b) of the written statement and further begs to state that it is clearly 

evident from the office order dated 28.12.2001 (Annexure-6 of the O.A) that the 

post of Sister Instructor at the Central Hospital, Maligaon in which the applicant 

was temporarily posted was available for one year only which implies that she 

might he shifted to her old station on completion of her one year tenure at 

Maligaon. She was also not provided with any,  quarter at Maligaon where she 



H 
could shift her family. In such a situation she did not have any other alternative 

but to continue to keep her family in her old quarter at Lumding and in the event 

of her vacating the quarter at Lumding. she would not only,  stand out of shelter 

with her family both at Lumding and \faiigaon but would also lose her station 

seniority for quarter at Lumding in addition to her non-seniority,  at Maligaon as 

well which means that temporary promotion as Sister Instructor would 

concurrently lead to her ouster with herentire family from her shelter at her old 

station (Lumding) as well as new station (Maligaon) which is against the 

principles of natural justice, more so when her posting at Maligaon was in public 

interest. Situated thus. the applicant submitted representation praying for retention 

of her quarter at Luindina wherein she had sheltered her famih' and further in her 

representation dated 17.04.02,  she had also prayed for grant of permission 

retention of quarter at Lumding in terms of Rly. Boards Circular No. E (C) 98. 

OR 1-10 dated 15.09.98.The respondents thereafter neither rejected her 

representation dated 17.04.02 nor informed her as to non-applicability of the 

Boards Circular dated 15.09.1998 aforesaid in her case which they have now 

taken pica of in their written statement as a matter of their after thought. This led 

to her presumption that her case might he considered in the light of Circular dated 

15.09.98 and her presumption derived further support from the fact that the 

respondents had recovered normal House Rent against the quarter in question all 

along from the applicant. However, after a quarter having been allotted to her at 

Maligaon only on 04.07.03 the applicant immediately thereafter vacated the 

quarter at Lumding. As such recovery of damage rent is violative of all 

procedures established by law. It is relevant to mention here that the applicant is 

also entitled to retention her quarter at her old station for her posting in a 
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temporary post at Maligaon in terms of Railway Board's Master Circular dated 

19.0193 (Annexed as Annexure- 17 in the O.AL But surprisin1v the 

Respondents acting arbitrarily started sudden recovery of damage rent from the 

ap1icant in an illegal, unfair and capricious manner without providing any 

reasonable opportunity of being heard to the applicant which is the cardinal 

principle of natural justice. 

Tha.t with regard to the statements macic in paragraph ii and 12 (a), (h) and (c) of 

the written siatement, the applicant begs to reiterate what have been stated in the 

preceding paragraph hereinabove and further begs to submit that this application 

has been fled bonafide and all the grounds and reliefs mentioned therein are in 

conformit with law and on the contrary, all the actions of the. respondents are 

malafide and not sustainable under law. 

That the applicant categorically denies the statements made in paragraph 13 and 

14 of the written statement and begs to submit that the contention made in the 

written statements arc after thoughts of the respondents and suppression of 

material facts and mis-construction'mis-appiication of law with an ulterior inotive 

of frustrating the due process of law and cause of justice. 

In the facts and circumstances stated above, the application deserves to be 

allowed with costs. 

4 
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VERIFICATION 

I. Smti Alpana Mazumdar. D: 0 Late Dhirendra Chandra M.izumdar, aged 

about 47 years, resident of Adarsha Colony. Maligaon. Guwahati. do hereby 

verify that the statements made in Para graph I to 4 of the rejoinder are true to my 

knowledge and I have not suppressed any matetial fact. 

And I siin this verification on this the 4?' day 	 2005. 


